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TEL/ FAX: 0671-2314255
E-mail: rospch,cuttack@ospchoard.org
Woebsite: www.ospchoard.org

il | OFFICE OF THE REGIONAL OFFICE, CUTTACK
&—== STATE POLLUTION CONTROL BOARD, ODISHA

%‘ ~~ [DEPARTMENT OF FOREST & ENVIRONMENT, GOVERNMENT OF ODISHA)
. 586 SURYAVIHAR I.INK ROAD CUTTACK-753012
No. g‘“ ___ISY-705A . Date 05 o4 2023

coNsENTQ-RDERNQ.-ROic-'rfcx‘t:’To;.-'ezn‘smecmec

Sub: Consent for discharge of sewage & trade effluent under Sectlon 25!26 of Water
(Prevention & Control of Pollutlon) Act, 1974 & Section 21 of All’ (Prevention &
_ Control of Pollutron) Act, 1981 ' :

Ref: Your Online apphcatlon No 4793247 dt 16 03.2023 for consent to operate and this
' office Consent to opefate order lssued vide ietter 606/SY-705, dt. 31.03.2022.

COrlsent to operate is hereby granted under sectlon 25/26 of Water (Prevention &
Control of Pollution) Act, 1974-& under section 21 of Air (Prevention & Control of Poliution)
Act, 1981 and rules framed there under to:.

Name of the Industry: '~ M/s.GODAVARI COMMODITIES LIMITED

Name of the Occupier & Designation: " Mr. Kamal Singh Bhutoria,
: Whole-Tlme D:rector

Address: _At Mouza Alana on Plot No. 330 and 332 of

' ‘Khata No. 8 and No. 60 respectively (Stock
yard area of 0.83. acres) Ps: Choudwar,
'Tahasﬂ Tangi- Choudwar, Dist. Cuttack,
Odisha. - |

This consent order is valid for fhe -p'eriod op'to _,'30-.09.-2023.

This consent order is' valid for the product quantity, specaf ied outlets, discharge
quantity and quality, specn‘“ ed chimney / stack, ‘emission quantity and quality of emissions as
specified below. This consentls granted subject to the general and special condltions
stipulated therem : _

A. _ Details of Products Manufactured: -

SI.No. ! S P're-duc_:t ', ._ _Quantity

1 Stacking of Coal - 8,225 MT
o S : (At any poif;t of time)

P.T.O
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B. Dlscharge permitted through the foliowing eutlet subject to the standard

“Outiet | Descnptnon of | Pomt of Quantlty of 4 Prescnbed‘
_.__N,o o outlet P qllscharge discharge " standard
L NS o KLD or KL/hr.
" 'Domest_iic'wa‘étéﬂ - Soak pltwa | - ] _ N

S water” septic tank ' '

2 Run off from | Natural nallah | | pH®580
stack yard via settling o - T8S:100
: o Tank- mg/Lit.

C. EmISSIQn permitted threugh the followmg stack subject to the prescnbed
: standard _ , _ _

' ch;mney] TBescription of | Stack hoight | Quantity | Prescribed standard.
 Stack No. “stack. m)y | - of f '
- IR B ... | emission

P T S02 T NOx

The unit shall maintain the prescnbed Ambient Air & Noise- Level for mdustrlal
Area within ltS premises

D. Disposal of solid waste permitted in the followirig manner

Sl. | Type | Quantity Ql;l.:éiﬁ:ti‘ty to ‘Quantity, to | Quantity | Descripti

No. of | generated | bereused | .be reused | disposed on of
solid (TPD) onsite - | offsite | off (TPD) - disposai
waste | _|.(PD) | (™PD) | | site.
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CONSENT ORDER

E.
1.

10.

1.

GENERAL CONDITIONS FOR ALL UNITS.

The consent is given by the Board in congideration of the particulars given in the
application. Any change or alternation or deviation made in actual practice from the
particulars furnished in the application will also be the ground liable for review / variation /
revocation of the consent order under section 27 of the Act of Water (Prevention &
Control of Pollution) Act, 1974 and section 21 of Air (Prevention & Control of Pollution)
‘Act, 1981 and to make such variations is deemed fit for the purposs of the Acts.

The industry would immediately submit revised application for consent to operate to this
Board in the event of any change in the quantity and quality of raw material / and products
! manufacturing process or quantity / quality of the effluent rate of emission / air poliution
control equipment / system etc.

The applicant shall not change or alter either the quality or quantity or the rate of
discharge or temperature or the route of discharge without the previous written
permission of the Board. - _

The application shall comply with and carry out the directives / orders issued by the
Board in this consent order and at all subsequent times without .any negligence on his
part. In case of non-compliance of any order / directives issued at any time and / or
violation of the terms & conditions of this consent order, the applicant shall be liable for
legal action as per the provisions of the Law / Act.

The applicant shall make an appllcétion for grant of fresh consent at least 90 days before

the date of expiry of this consent order.

The issuance of this consent does not convey any property right in either real or personal
property or any exclusive privileges nor does it authorize any injury to private property or
any invasion of personal rights, nor any infringement of Central, State laws or reguilation.

This consent does not authorize or approve the construction of any physical structure or
facilities or the undertaking of any work in any natural water course.

The applicant shall display this consent granted to him in a prominent place for perusal of
the public and inspecting officers of this Board.

An inspection book shall be opeﬁéd and made available to Board's Officers during the
visit to the factory. -

 The applicant shall furnish to the visiting officer of the Board any information regarding the

construction, installation or operation of the plant or of effiuent treatment system / air
pollution control system / stack monitoring system any other particulars as may be
pertinent to preventing and controlling poflution of Water/Air. .~ =~ = .

Meters must be affixed at the entrance of the water supply connection so fhat such
meters are easily accessible for inspection and maintenance and for_c‘_ther purposes of
the Act provided that the place where it is affixed shalf in no case be at a point before

which water has been taped by the consumer forutilization for any purposes whats%e\tizr.
nid...
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CONSENT ORDER '

12. Separate meters with necessary pipe-line for assessing the quantity of water used for
each of the purposes mentioned below:

a) Industrial cooling, spraying in mine pits or boiler feed,
b) Domestic purpose. :
c) Process.

13. The applicant shall display suitable caution board at the lace where the effiuent is
entering into any water-body or ary other place to be indicated by the Board, indicating
therein that the area into which the effluents are being discharge is not fit for the domestic
use / bathing.

14. Storm water shall not be allowed to mix with the trade and / or domestic effluent on the
upstream of the terminal manholes where the flow measuring devices will be installed.

15. The applicant -shall maintain good house-keeping both within the factory and tho
premises. All pipes, valves, sewers and drains shall be leak-proof. Floor washing shall be
admitted into the effluent collection system only and shall not be aliowed to find their way
in storm drains or open areas.

16. The applicant shall at ail times maintain in good working order and operate as efficiently
as possible all treatment or control facilities or systems instail or used by him to achieve
with the term(s) and conditions of the consent.

17. Care should be taken to keep the anaerobic lagoons, if any, biologically active and not
utilized as mere stagnation ponds. The anaerobic lagoons should be fed with the required
nutrients for effective digestion. Lagoons should be constructed with sides and bottom
made impervious,

18. The utiization of treated effluent on factory’s own land, if any should be completed and
there should be no possibility of ihe effluent gaining access into any drainage channel or
other water courses either directiy or by overfiow.

19. The effiuent disposal on iaﬁd, if any, should be done without creating any nuisance to the
surroundings or inundation of the lands at any time. C

20. If at any time the disposal of treated effluent on land becomes incomplete or
unsatisfactory or create any problem or becomes a matter of dispute, the industry must
adopt alternate satisfactory treatment and disposal measures.

21. The sludge from treatment units shall be dried in sludge drying beds and the drained
liquid shalf be taken to equalization tank.

22. The effluent treatment units and disposal measures shall become operative at the time of
commencement of production. ‘

23. The applicant shall provide port holes for sampling the emissions and access platform for
carrying out stack samipling and provide electrical outiet points and other arrangements
for chimneys / stacks and other sources of emissions so as to collect samples of emission

by the Board or the applicant at any time in accordance with the provisions of the Act or
Rules made therein,

, Cnid...
oihotari Judietdl
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CONSENT ORDER

24. The applicant shall provide all facilities and render required assistance to the Board staff
for collection of samples / stack monitoring / inspection. :

25. The applicant shall not change or alter either the quality or quantity or rate of emission or
install, replace or alter the air pollution control equipment or change the raw material or
manufacturing process resulting in any change in quality and / or quantity of emissions,
without the previous written permission of the Board. -

26. No control equipments or chimney shall be altered or replaced or as the case may be

27.

28.

28,

30.

31.

32.

33,

34.

35.

erected or re-erected except with the previous approval of the Board.

The liquid effiuent arising out of the operation of the air pollution control equipment shall
be treated in the manner and to ion of standards prescribed by the Board in accordance
with the provisions of Water (Prevention & Control of Pollution) Act, 1974 (as amended).

The stack monitoring system employed by the applicant shall be opened for inspection to
this Board at any time.

There shall not be any fugitive or episodal discharge from the premises.

In case of such episodal discharge / emissions the industry shall take immediate action to
bring down the emission within the limits prescribed by the Board in conditions / stop the
operation of the plant. Report of such accidental discharge / emission shall be brought to
the notice of the Board within 24 hours of occurrence.

The appiicant shall keep the premises of the industrial plant-and air poiiution control
equipments clean and make all hoods, pipes, valves, stacks / chimneys leak proof. The
air poilution control equipments, location, inspection chambers, sampling port holes shall
be made easily accessible at ail times.

Any upset condition in any of the plant / plants of the factory which is likely to result in
increased effluent discharge / emission of air pollutants and / or result in violation of the
standards mentioned above shall be reported to the Headquarters and Regional Office of
the Board by fax / speed post within 24 hours of its occurrence.

The industry has to ensure that minimum three varieties of trees are planted at the
density of not less than 1000 trees per acre. The trees may be planted along boundaries
of the industries or industrial premises. This plantation is stipulated over and above the
bulk plantation of trees in that area.

The solid waste such as sweeping, wastage packages, empty containers residues, sludge
including that from air poliution controt equipments collected within the premises of the
industrial plants shall be disposed off scientifically to the satisfaction of the Board so as
no to cause fugitive emission, dust problems through leaching etc. of any kind.

All solid wastes arising in the premi-ées shall beproperly classified and disposed off to the
satisfaction of the Board by : M
Cntd...
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CONSENT ORDER

36.

36.

39.

40.

41.

42.

43.

i) Land fill in case of inert material, care being taken to ensure that the material does
not give rise to leachate which may percolate into ground water or carried away with

storm run-off.
if)  Controlled incineration, wherever possible in case of combustible organic material.

iii) Composting, in case of bis-degradable material.

Any toxic material shali be de-toxicated if possible, otherwise be sealed in steel drums
and buried in protected areas after obtaining approval of this Board in writing. The de-
toxication or sealing and burying shall be carried out in the presence of Board's
authorized person only. Letter of authorization shall be obtained for handling and disposal
of hazardous wastes. .

If due to any technological improvement or otherwise this Board is of opinion that all or
any of the conditions referred to above requires variation (including the change of any
control equipment either in whole or in part) this Board shall after giving the applicant an
opportunity of being heard, vary all or any of such condition and thereupon the applicant

shall be bound to comply with the conditions so varied.

The applicant, his / heirs / legal representatives or assignees shall have no claim
whatsoever to the condition or renewal of this consent after the expiry period of this
consent, ‘

The Board reserves the right to revigw, impose additional conditions or condition, revoke
change or alter the terms and conditions of this consent.

Notwithstanding anything contained in this conditional letter of consent, the Board hereby
reserves to it the right and power under section 27(2) of the Water (Prevention & Controf
of Pollution) Act, 1974 to review any and / or all the conditions imposed herein above and
to make such variations as deemed fit for the purpose of the Act by the Board, '

The conditions imposed as above shall continue to be in force until revoked under section
27(2) of the Water (Prevention & Control of Pollution) Act, 1974 and section 21A of Air
(Prevention & Control of Pollution) Act, 1981. -

In case the consent fec is revised upward during this period, the indusiry shall pay the
differential fees to the Board (for the remaining years) to keep the consent order in force.
if they fail to pay the amount within the period stipulated by the Board the consent order

will be revoked without prior nofice.

The Board reserves the right to revoke / refuse consent to operate at any time during
period for which consent is granted in case any violation is observed and to modify /

stipulate additional conditions as deemed appropriate.

Contd...



»

£

10.

11.

12.

e

. 015 HA

nrTn ‘
SPECIAL C.ONDITONS (Tobe complied al-’bng.-,With prescribed guide lines):

This consent to operate gr'a'r-ited under ‘'section 25 of Water (Prevention & Control -of
Pollution) Act, 1974 and Section 21 of Air (Prevention & Control of Pollution)-Act, 1981

and shall be subject to Trade License issued under Odisha Mineral (Prevention of
Theft, Smuggling and lllegal Mining and Reguiation_ of Possession, Storage, Trading

and Transportation) Rules, 2007.

Unit shall provide sign Board a't.m‘a'in entrance gate clearly displaying Name & address
of the Depot, Name of the O.ccupie_r, Type of stack.yard, Stock Quantity on daily basis,
Validity of CTO of 'SPCB & Mining_ License. -

Unit shall maintain the height of boundary wall to-3meters exists all along the boundary
of the yard to prevent the material getting air borne. & the height of material within
storage areas must be kept below the height.of the boundary wall. -

The whole stack yard should be divided into nos. of bays with at least 2ft. height toe
wall at three sides leaving the fourth side as entry side to prevent spill over of materials
beyond stacking area.

The unit needs to take necessary action for suppression of dust in approach road. The
road shall be put in wet condition.

The stacking areas (bays) should be concreted/stone pitched with proper gradient to
channelize the runoff into storm drain & to prevent ground water contamination, -

At least 2meter width green belt all along the boundary shall b:'e'PrOper ly dév&i'oped_ and
maintained: S _

Run off from roads, stacking areas shall be VChanneIized"th_'rOugh'“s'torm drain in to

- settling tanks of adequate capacity to prevent the fine particles frq&m‘being carried away

with surface run off to nearby arealwater bodies.

The coal storage areas must be Covered with Automatic Water Sprinkling systems to
control fugitive dust emissions. Water sprinkliing systems provided shall be kept all the
time in operational conditions to avoid any fugitive dust nuisance. The unit shall ensure
about the regular sprinkling and shalf produce the documental evidence like electric
bills, log book: of operating the motor for sprinkling etc. during the time of inspection.

Unit has to provide proper toilet facilities with septic tank followed by soak pit for
- labourers within stack yard premises to zvoid any unhygienic conditions in its
surroundings. B o ' '

Necessary space Should_.b'e;p,rmjided within its. stack yard premises. for- parking of
trucks/ tippers etc: to be used for transportations to avoid any parking & subsequent
traffic jam. : . o ' -

The unit shall take action along with the other members of the cluster for comp!iéhce of

Depm.judician

Coliectorate, Cuttack’
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13. The units ‘has to undertake that, incase of consent fee is revised upward during this

period, they shall pay the differential fees to the Board (for the remaining years) to keep
the consent order in force. If they fail to pay the amount within the period stipulated by
the Board the consent order will be revoked without prior notice;

14.  The unit shalf have to submit a declaratuon by 30th April every year that all the poilution
control systems are in good condition and are being maintained properly, the emissions
and effluent are conformmg to the prescrtbed standard and all the consent have been
complied with. _

15, The unit shali submlt the annual return jn the prescribed format by 30 Aprii of every
year. . _

16. The Board reserves the right to revoke / refuse consent at any time durmg this period in
case any violation is observed or to modn‘y / stipulate additional conditions as deemed
appropnate

The occupier must comply with the condltlons stlpulated in sectlon A, B, CDE
and F to keep this consent order valid.

Encl: - Guideline _ _ | f
REGIONAL OFFICER
To, :

Mr. Kamal Singh Bhutoria, Whole-Time Dlrector

M/s. Godavari Commodities Limited,

At: Alana, Manguli, Tang:-Choudwar,

Dist: Cuttack

Memo Na. 892 -'Y-Dtd 05-04-20
Copy forwarded to:

1. Member Secretary; SPC Board Odrsha Bhubaneswar
2. Collector & District Magrstrate Cuttack

3. Dy. Director of Mines, Cuttack ClrcIe Cuttack

4 Copy to Guard fi Ie

REGIONAL OFFICER
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CONSENT ORDER

Annaxure |

GENERAL STANDARDS FOR DISCHARGE OF ENVIRONMENT FOLLUTANTS PART - A :

EFFLUENTS.
G Parameters Standards _
No. ' Intand Public Land for | Marine Coastal Areas
surface soewers | lrrigation
1 2 3
{a) {b) (<} {d}
1 | Colour & odour Colourless —— See6of | See 6 of Annex.1
: /Odourless Annex, 1
as far as
practible —
2 | Suspended solids (mg/l) 100 600 200 a. For process
wastewater - 100
b.For cooling water
effluent 10% above
total suspended
matter of influent.
3 | Particular size of SS Shall pass — —_— '
: 850
) o — — — ,
§ i pH value 5.5t08.0 551080 | 551090 | 551090
6 | Temperature Shall  not] — - | Shali not exceed 5°C
exceed 5°C above the receiving
above the water temperature.
receiving
water
temperature.
7_| Oil & Grease mg/l max. 10 20 10 20
8 | Total residual chiorine 1.0 — ——— 1.0
9 | Ammonical nitrogen (as N) 50 50 — 50
mg/i max.
10 | Total Kajeldah! nitrogen 100 ———- -_— 100
_(as NH,) mg/l max. :
11 | Free ammonia (as NH3) 5.0 —_— e 5.0
mg/l max.
12 | Biochemical Oxygen 30 350 100 100
Demand (5 days at 20°C)
mg/l max. :
13 | Chemical Oxygen Demand 260 ——— — 250
mg/l max,
14 | Arsénic (as As) mg/l max. 0.2 0.2 - 0,2 - 0.2
15._| Mereury (as Hg) mg/l max. 0.01 0.01 — 0.001
16 | Lead (as pb) mg/l max. 0.0 1.0 - e 2.0
17 | Cardmium (as Cd) mg/l 2.0 1.0 a— 20
max. N
18 | Hexavalent chromium (as 0.1 20 —— 1.0
Cr'6) mg/l max.
19 | Total Chromium (as Cr) 20 - 2.0 e 2.0
o W
M" B
Deputy & e C(uttack

Collectorate.
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20 | Copper (as Cu) mgfi max. 3.0 3.0 e 30
21 | Zinc (as Zn) mgll max. 5.0 15 —— 15
22 | Selenium (as Sc) mg/l 0.05 0.05 —— 0.05
max,
23 | Nickel (as Nil) mg/t max. 3.0 3.0 —— 5.0
24 | Cyanide (35 CN) mg/l max. 0.2 2.0 0.2 ~0.02
25 | Fluoride (as F) mg/l max. 2.0 15 —— 15
26 | Dissolved Phosphates (as 5.0 —— wrnere seeemm
P) mg/t max.
27 | Sulphide (as S) mg/l max. 2.0 e — 5.0
28 | Phennolic compounds 1.0 5.0 e 5.0
{asCgHsOH) mg/l max.
29 | Radioactive Materials
a) Alpha emitter micro 107 107 10° 107
curle/mi.
b) Beta emitter micro 10° 10° 10’ 10°
curie/ml.
30 | Bio-assay test 90% survivai | 90% 90% 90% survival of fish
of fish after | survival of | survival of { after 96 hours in 100%
86 hours in | fish after | fish  after | effluent
100% 96 hours | 96 hours in
effiuent in  100% { 100%
effluent effluent
31 | Manganese {as Mn) 2 mght 2mg/i — 2mgh
32 | lron{asFe) 3 mg/l 3 mg/l — -3 mgil
33 { Vanadium (as V) 0.2 mg/ 0.2 mgh — 0.2mgA
34 | Nitrate Nitrogen 10 mgl — —— 20 maA
)
gictal)
r(J‘:‘ ,
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— o Annex.Ii
TEE - CONSENT ORDER
o . NATIONAL AMBIENT AIR QUALITY STANDARDS _ 7
: Time Concentrate of Ambient Air
- St Pollutants Welghed |—
No. Average industriai | Ecologlcaily
Resldentlal, Aﬂ;s: n:igt‘{f?ed Methods of Measurement
~ Rural and by Central | .
_ other Area . | Government) |
(1} , (2) {3) {4) (5 {6)
1. Sulphur Dioxide (SO} Annual * 50 20 -Improved westand Gaeke
: m? : _ : :
| : 24 Hours™ | 80 80 - Ultraviolet fluorescence-
2. Nitrogen Dioxide Annual* 40 30 - Modified Jacch &
(NO,} ngfm? : : Hochheiser (Na-Arsenite)
. : ' 24Hours* 180 80 - ChemﬂMinescerice .
3 Particulate Matter (size  { Annual® 60 je0 - Gravimetric
: | less than 10 mm)or : - , TOEM _
PM, ug/m? 24 Hours™ {100 100 - Beta Attenuation
4 Particulate Matter (size | Annual 40 40 - Gravimetric
less than 2.5 mm) or ' ' _ TOEM _
_ PM,.ugim? 24 Hours 60 60 - Beta Attenuation
5. Ozone (0,) ug/m® 8 Hours ™ 100 100 - UV Photometric
: - Chemiluminescence
1 Hours ** 180 180 - Chemical Method
6. ] Llead({Pb)pg/m® Annuai* 0.50 0.50 -AAS/ICP method after
_ ' sampling on EMP 2000 or
24Hours™ £1.0 1.0 equivalent fitter paper.
: | . - ED-XRF using Teflon filter
7. Carbon Monoxide 8Hours ™ 02 02 - Non Dispersive Infra Red
- {CO) mg/m?® (NDIR}
o ' 1Hours*™* | 04 04 Spectroscopy
8. Ammonia (NH,) sg/m? Annual * 100 100 - Chemiluminescence
: - Indopheno! Blue Method
24 Hours ** ‘ 400 400 : '
9. Benzene (C,H,) ng/m® Annual 05 05 - Gas Chromatography
T ' . - based continuous analyzer
~Adsorption and Desorption
) _ followed by GC analysis
10. Benzo (a) Pyrene Annual* o - - Solvent extraction followed
- (BaP)-Particulate by HPLC/GC analysis.
phase oniy, ng/m3
11, Arsenic (As), ng/m? Annual® 06 06 -AAS/ICP method after
_ o , sampling on EPM 2000 or
‘ equivalent filter paper.
1. Nickel (Ni), ng/m*® . Annual * 20 20 -AAS/ICP method after
o sampling on EPM 2000 or
equivalent filter paper.

*k

W

Annual arithmetic mean of minimum 104
houriy at uniform intervais.

24 hourly or 08 hourly or 01 hourly monitored values, as applicable,
in a year, 2% of the time, they may exceed the limits but not on

8

uty
Cohectorate‘ C

measurements in a year at a particular site taken twice aweek 24

\lector(Judicia\)
uitack

shall be complied with 98% of the time
two consecutive days of monitoring.
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~ - SUIDELINES (10 gF COMPLIED ALONGWITH SPECIAL CONDITIONS)

Ll entry point, internal roads and loading/unloading areas must be made road
worthy for movement of heavy vehicles by using low permeability material (i.e.
concrete or bitumen) and be cleaned regularly to minimize dust generation potential
for dust generating and off site impact.

2. A boundary wall of at least 3 meters height shall be constructed along the periphery
of the mineral stockyard to prevent the fine particles from being carried away with
surface run off to nearby area/water bodies,

3. The height of material within storage areas must be kept below the height of the
boundary wall at all times to prevent the material getting air borne.

4, All mineral storage areas containing fine or dusty materials must be either covered
with tarpauling when:not in use; or fitted with Automatic Water Sprinkling/Dry Fog
systems. P . ‘

5. A green belt of at'leas idth:shall be developed with immediate effect all
around the perimeter o iny material storage and loading areas to prevent adverse

e

impact on surrounding areas
6. Absolute care shall be taker

roads and connecting roads
7. Planting of trees allal

2 prevent genetatio bfidgs&t‘,duae to movement of dumpers/trucks.
8. Proper housekeeping at the materia storage areas, loading &dispatch areas, service

iﬁ:g:ﬁ,‘;épérab_ie condition at all times.

g Sprinklers systems must ;

10.  Dust supp be provided on-approach road by using water
spﬁniﬂer&f e

11 Wheel was
. unpaved app

12  Allmaterials es.

313. At the material:sto nery mist spray of water or
congditioning of ced.to prevent the dust getting air

v d.edg' at material discharge points at

14.  Appropriate transfér;-i ch |
” - To minimize the discharge height and

material storage areas, loading

spread of air borne dust
5. Appropriate preventive measgres
. stack yard/rallway siding haﬁd ng "
16, Speed limit of ,du;np'ersk(ycks used for lﬁa'dlngfg&n;ﬂgding of materials shall not

exceed 10 kmph. Overloading of vehicles shall be avoided.
7. The operator’s cabin jn the dumpers and trucks shall be provided with dust proof.
encipsure and the persons working at high dust prone areas shall be provided with .
Smoke emission from heavy duty vehicle operating in the stock yardfraiivgay |
shall canform to the standards prescribed under the Motor Vehicle Rales,ﬁiSESQai -
Use of high pressure horns in the heavy duty vehicles aperating in the mmeraf stm;k
¥ yard/railway siding shall be avoided. .
20, * Noisalevel should remain within the ambient nolse standard.

tsgkénf for_control of fire hazards at the

:s-idirtg_ &

Deputy Col.iectar(mdécia.’)
Co“ec’.orate. Cuttack
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23.

24,

26.

27.

Co21

: Amb% at Air Quatity inside the pré}nises ‘shall conform to the National Ambient Air
Qua!ity Standard Prescribed for industrial and mixed used area under E {P) Act, 1986.
Doriestic effluent shall be disc‘harged to soak pit through septic tank constructed as
per BIS specifications,
A garland drain js to be provided along the boundary wall inside the mineral stack
Yard. Provision shall be made for collection of wash water from the garland drain and
water, so collected shall be treated in a sedimentation tank for further use inside the
premises for green belt or water sprinkling etc. Under no circumstances, the wash

water shall be allowed to 80 outside the premises.
In case the waste water contains any substance which is harmful to the environment,

g

the same shall be treated to. emove the substance so as to meet the prescribed

tru Igs/_ﬁp:pers/wagons through public roads,
vith tarpaulin sheets and shall ply in safe
e¢ board. Spillage of material on public

the vehicles shall be prop
speed. Trucks/tip ‘

All the material; it an or . ¢ ~/i§r'ard/railway siding shall be stored
ur dor out inter mixing each other.
{PyAct, 1986 and the relevant rules famed

ed R gi__pnal Office in the prescribed
‘incorporating the quantities of
e 1% Aril to 31% March),

.

" REGIONAL OFFICER

wr{dudicial
' uttack
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3 TEL/ FAX: 0671-2314255

. E-mail: rospbeuttack@bspcboard.o‘rg‘
Webs:te www.ospchoard.org

Wm;:._. I OFFICE OF THE REGIONAL OFFICE, CUTTACK
~ STATE POLLUTION CONTROL BOARD, ODISHA

‘
% ©* [DEPARTMENT OF FOREST & ENVIRONMENT, GOVERNMENT OF ODISHA]
586, SURVAVIHAR, LINK ROAD, CUTTACK-753012 -
No. g&‘i | 8Y-745 - _ Date 05 0 “{ ;2023

CONSENT ORDER NO. ROI_CT-CICTO.77]2021-NVPCIAP-C '

Sub: Consent for discharge of sewage: & trade effluent under Sect:on 25/26 of Water
(Prevention & Control of Pollution) Act, 1974 & Section 21 of Air (Preventlon &
Control of Pollutlon) Act 1981 '

Ref: Your Onltne apphcataon No.. 4?88944 dt. 16.03.2023 for consent to operate and this
- office Consent to operate order issued vide letter No. 604/SY-745, dt. 31.03.2022.
Consent to. o_pgféte"_is _hereby. granited under section 2'5'126 of Water (Pravention &
Control of Pollution) Act, 1874 & under section 21 of Air (Prevention & Control of Pollution)
Act, 1881 and rules framed there under to:

Name of the Industry: © Mis. GODAVARI COMMODITIES LIMITED -

Name of the Occupier & Designation: Mr. Kamal Singh Bhutoria, -
' Whole-Time Director,
Address: At: Mouza :Alana On Plot No. 334/410 & 336 of Khata No. 147/81 over an area
of Ac. 0.30 dec. & Ac. 0.05 dec. respectively, Plot No. 333/402, 335 & 339 of
 Khata No. 147/72 over an area of Ac. 0.18 dec., Ac. 0.07 dec., & Ac. 0.02 dec.
respectively Plot No.:337 & 340 of Khata No. 37 over an area of Ac. 0.07 dec.
& Ac. 0.31 dec. respectively- {Total Stock yard area of Ac. 1.00 dec) Ps:
Choudwar Tahasil: Tangi- Chaudwar, Dist. Cuttack, Odlsha

This consent order is valid for the peri‘odiup‘to 30;09.2023. _

This consent order is Vaitd for the product quantity, specified outlets, dlscharge
quantity and quahty, spectf ied chlmney / stack, emission quantity and quahty of emissions as
specified below. This consentis granted 'subject to the general and special conditions
stipulated therein.

A.  Details of Products Manhfag':tﬁréj&i

Sl No. . - ‘-P;o’c!'uc.-t: o - ' '.Quant.ity_

1 " Stacking of Coal | 7,500 MT
Co e (At any point of time)

PT.O




w,g.

R

-

Drscharge permltted thwugh the followmg outlet subj‘_'_a _

Outlet. Descrlpﬁon of Poxnt of
No. ~outlet : drscharge
1 Domestic waste | | Sba—k"p_it:;via
: water “septic tank
2 Run offfrom | Natural nallah
- stackyard - viasettling
-7 Tank

C. Em:sszon permltted through the followmg stack subject to the - prescr!bed

standard:

l s't_ac.k h'eigfht-

Chi'mney g 'D'e_scriptidn of Quantity | Prescribed standard.
Stack No. stack. ~ {m) of |
- emission . .
: PM_| SO2 | NOx

The unit shall maintain the prescribed Amblent Air & Noise Level for industrial
Area within its premlses

D. D:sposal of solid waste permltted in the foI!owmg manner

DeDUW

Coﬂector(.}udnmah

Co\lec*orate Cuttack

Sl Type Quantity Qua‘iitlty to]. Quan‘tlty to | - ngntify : Descripti
No. | ~ of | generated | be ‘bereused | disposed on of
solid - {TPD) off site off (TPD) | disposal

waste _ (TPD) - site.
: W ‘ ' Contd ......
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CONSENT GRDER

10.

11.

GENERAL CONDITIONS FOR ALL UNITS. '

The consent is given by the Board in consideration of the particulars given in the
application. Any change or alternation or deviation made in actual praciice from the
particulars furnished in the application will also be the ground liable for review / variation /
revocation of the consent order under section 27 of the Act of Water (Pfeventio? &
Control of Pollution) Act, 1974 and section 21 of Alr (Prevention & Control of Poliution)
‘Act, 1981 and to make such variations is desmed fit for the purpase of the Acts.

The industry would immediately submit revised application for consent to operate to this
Board in the event of any change in the quantity and quality of raw material / and ;;rodu;:ts
/ manufacturing process or quantity / quality of the effluent rate of emission / air poiiution
control equipment / system etc.

The applicant shall not change or alter either the quality o quantity or the rate of
discharge or temperature or the route of discharge without the previous written
permission of the Board. o L :

The application shall comply with and carry out the directives ! orders issued by the
Board in this consent order and at afl subsequent times without .any negligence on his
part. In case of non-compliance of any order / directives issued at any time and / or
violation of the tezms & conditions of this consent order, the applicant shall be fiatie for
legal action as per the provisions of the Law / Act.

The applicant shall make an application for grant of fresh consent at least 80 days before
the date of expiry of this consent order.

The issuance of this consent does not convey any property right in either real or personai
property or any exclusive privileges nor does it authorize any injury to private property or
any invasion of personal rights, nor any infringement of Central, State laws or regulation.

This consent does not authorize or approve the construction of any physical structure or
facilities or the undertaking of any work in any natural water course. '

The applicant shali display this consent granted to him in a prominent place for perusal of
the public and inspecting officers of this Board.

An inspection book shall be opened and made available to Board's Officers during the
visit to the factory. '

The applicant shall furnish to the visiting officer of the Board any information regarding the
construction, installation or operation of the plant or of effluent treatment system / air
pollution control system / stack monitoring system any other particulars as may be
pertinent to preventing and controlling pollution of Water f Air. . :

Meters must be affixed at the entrance of the water supply connection so that such
meters are easily accessible for inspection and maintenance and for other. purpeses of
the Act provided that the place where it is affixed shall in no case be at a point before
which water has been taped by the consumer for utilization for any purposes whatsoever,

Cntd...
Dep%Judicial)

K
Collectorate, Cuttac



)

g

13.

14.

15.

16.

17.

18.

19.

20.

21.

22.

23.

L=
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Page 4
CONSENT ORDER
12. Separate meters with necessary pipe-line for assessing the quantity of water used for

each of the purposes mentioned below:

a) Industrial cooling, spraying in mine pits or boiler feed,
b) Domestic purpose. :
c) Process.

The applicant shall display stitable caution board at the lace where the effluent is
entering into any water-body or ary other place to be indicated by the Board, indicating
therein that the area into which the effluents are being discharge is not fit for the domestic

use / bathing.

Storm water shall not be allowed to mix with the trade and / or domestic effluent on the
upstream of the terminal manholes where the flow measuring devices wili be installed.

The applicant shall maintain' good house-keeping both within the factory and the
premises. All pipes, valves, sewers and drains shall be leak-proof. Floor washing shall be
admiited into the effluent collection system only and shall not be allowed to find their way
in storm drains or open areas.

The applit:ant shall at aif times maintain in good working order and operate as efficiently
as possibie all treatment or control faciiities or systems install or used by him to achieve
with the term(s} and conditions of the consent.

Care should be taken to keep the anaerobic lagoons, if any, biologically active and not

- utilized as mere stagnation ponds. The anaerobic lagocns should be fed with the required

nutrients for effective digestion. Lagoons should be constructed with sides and bottom
made impervious.

The utilization of treated effluent on factory's own land, if any should be completed and’
there should be no possibility of the effluent gaining access into any dra:nage channel or
other water courses either directiy or by overfiow.

The effluent disposal on land if any, should be done without creating any nuisance to the
surroundings or inundation of the lands at any time.

If at any time the disposal of treated effiuent on land becomes incomplete or
unsatisfactory or create any problem or becomes a matter of dispute, the industry must
adopt alternate satisfactory treatment and disposal measures.

The sludge from treatment units shall be dried in sludge drying beds and the drained
liquid shall be taken to equalization tank.

The effluent treatment units and disposal measures shall become operative at the fime of
commencement of production.

The applicant shall provide port holes for sampling the emissions and access platform for
carrying out stack sampling and provide electrical outlet points and other arrangements
for chimneys / stacks and other sources of emissions so as to collect samples of emission
by the Board or the applicant at any time in accordance with the provisions of the Act or

Rules made therein. WM
| Cntd...
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CONSENT ORDER

26.

27.

28.

29,

30.

31.

32,

33.

35.

The applicant shall provide all facilities and render required assistance to the Board staff
for coliection of samples / stack monitoring / inspection.

The applicant shall not change or alter either the quality or quantity or rate of emission or
install, replace or alter the air pollution control equipment or change the raw material or
manufacturing process resulting in any change in quality and / or quantity of emissions,
without the previous written permission of the Board.

No control equipments or chimney shall be altered or replaced or as the case may be
erected or re-erected except with the previous approval of the Board.

The liquid effluent arising out of the operation of the air poliution control equipment shall
be treated in the manner and to ion of standards prescribed by the Board in accordance
with the provisions of Water (Prevention & Control of Pollution) Act, 1974 (as amended).

The stack monitoring system employed by the applicant shall be opened for inspegtion to
this Board at any time. :

There shall not be any fugitive or episodal discharge from the premises.

In case of such episodal discharge / emissions the industry shall take immediate action to
bring down the emission within the limits prescribed by the Board in conditions / stop the
operation of the plant. Report of such accidental discharge / emission shall be brought to
the notice of the Beoard within 24 hours of occurrence. :

The applicant shall keep the premises of the industrial plant and air pollution control
equipments clean and make all hoods, pipes, vaives, stacks / chimneys leak proof. The
air poilution control equipments, location, inspection chambers, sampling port hoies shall
be made easily accessible at ail times.

Any upset condition in any of the plant / plants of the factory which is likely to result in
increased effluent discharge / emission of air poliutants and / or result in violation of the
standards mentioned above shall be reported to the Headquarters and Regional Office of
the Board by fax / speed post within 24 hours of its occurrence.

The industry has to ensure that minimum three varieties of trees are planted at the
density of not less than 1000 trees per acre. The trees may be planted along boundaries
of the industries or industrial premises. This plantation is stipulated over and above the
bulk plantation of trees in that area.

The solid waste such as sweeping, wasiage packages, empty containers residues, sludge
including that from air poliution control equipments collected within the premises of the
industrial plants shall be disposed off scientifically to the satisfaction of the Board so as
no to cause fugitive emission, dust problems through leaching etc. of any kind.

All solid wastes arising in the premises shall be properly classified and disposed off to the

satisfaction of the Board by :
%;uudman

ut o
Degol\{ecmrate‘ Cutta
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CONSENT ORDER

36.

37.

36.

39.

40.

41.

42,

43.

i} Land.ﬁll in case of inert material, care being taken to ensure that the material does
not give rise to leachate which may percolate into ground water or carried away with

storm run-off.
if}  Controlled incineration, wherever possible in case of combustible crganic material.

iii) Composting, in case of biz-<dagradable material.

Any toxic material shall be de-toxicated if possible, otherwise be sealed in steel drums
and buried in protected areas after obtaining approval of this Board in writing. The de-
toxication or sealing and burying shall be carried out in the presence of Board's
authorized person only. Letter of authorization shall be obtained for handling and disposal
of hazardous wastes.

If due to any technological improvement or otherwise this Board is of opinion that all or
any of the conditions referred to above requires variation (inciuding the change of any
control equipment either in whole or in part) this Board shall after giving the applicant an
oppertunity of being heard, vary all or any of such condition and thereupon the applicant

shall be bound to comply with the conditions so varied.

The applicant, his / heirs / legal representatives or assignees shall have no claim
whatsoever to the condxtton or renewal of this consent after the expiry period of this

consent,

The Board reserves the right to review, impose additional conditions or condition, revoke
change or alter the terms and conditions of this consent.

Notwithstanding anything contained in this conditional letter of consent, the Board hereby
reserves to it the right and power under section 27(2) of the Water (Prevention & Control
of Pollution) Act, 1974 to review any and / or all the conditions imposed herein above and
to make such variations as deemed fit for the purpose of the Act by the Board.

The conditions imposed as above shall continue to be in force until revoked under section
27(2) of the Water (Prevention & Control of Pollution) Act, 1974 and section 21A of Air
{Prevention & Control ot Pollution} Act, 1981.

In case the consent fee is revised upward durmg this period, the indusiry shall pay the

cﬁsfferentlal jees to the Board (for the remaining years) to keep the consent order in force.
I they fail to way the amount within the period stipulated by the Board the consent order

wili be revoked without prior nofice.

The Board reserves the nght to revoke / refuse consent to operate at any time during
period for which consent is granted in case any violation is observed and to modify /

stipulate additional conditions as d

Ud\cian .
torJ Contd...
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SPECIAL CONDITONS (To be complied along with prescribed guide lines):

This consent to operate granted under section 25 of Water (Prevention & Control of
Pollution) Act, 1974 and Section 21 of Air (Prevention & Control of Pollution) Act, 1981

‘and shall be subject to Trade License issued: under Odisha Mineral (Prevention of

Theft, Smuggling and Ilegal Mining and Regulation of Possession, Storage, Trading
and Transportation) Rules, 2_007. : .

‘Unit shall provide sign Board at main e_ntra,hce'-géte clearly displaying Name & address

of the Depot, Name of the Qccupier, Type of stack yard, Stock Quantity on daily basis,
validity of CTO of SPCB & Mining License. :

Unit shall maintain the ﬁe'ight of boundary wall to 3meters exists all along the boundary
of the yard to prevent the material getting air borne & the height of material within
storage areas must be kept below the height of the boundary wall.

The whole stack yard should be divided into nos. of bays with at least 2ft. height toe

wall at three sides leaving the fourth side as entry side to prevent spill over of materials

beyond stacking area. - _ :
The unit needs to take ne_'ce'sséry action for sd‘ppx‘ess’idn of dust in approach road. The
road shall be put in wet condition. :

The stacking areas (bays) should be concreted/stone pitched with -prc_per'gradient to
channelize the runoff into storm drain & to prevent ground water contamination.

At least 2meter width green belt all along the boundary shall be properly developed and
maintained. ‘

‘Run off from roads, stacking areas shall be channelized through- storm drain in to

10.

11.

12,

settling tanks of adequate capacity to prevent the fine particles from being carried away
with surface run off to nearby area/water bodies.

The coal storage areas must be covered with Automatic Water Sprinkling systems to
control fugitive dust emissions. Water sprinkling systems provided shall be kept all the
time in operational conditions to avoid any fugitive dust nuisance. The unit shall ensure
about the regular sprinkling and :shall produce the documental evidence fike electric
bills, iog book of operating the moter for sprinkling etc. during the time of inspection.

Unit has to provide proper toilet facilities with septic tank foltowed by soak pit for

labourers within stack yard premises to avoid any unhygienic conditions in its
surroundings. ' - '

'Nedeésa'ry épace should be provided within its stack yard premises for parking of

trucks/ tippers etc. to be used for transportations to avoid any parking & subsequent '
traffic jam. :

Thé unit shall take action along with the other members of the cluster for compliance of

the environmental conditions’ as §pecified in the agreement. Violation if any of the

conditions shall be treated as a vislation of the conditions of the individual units as well
as for cluster and Board may -take appropriate action for withdrawal of consent to

operate. o o
Depuaty Coli tar(Judicial)
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13. The unit has to undertake that', _}ngasefof_'\.,conse_nt-_:fee is revised upward during this
period, they shall pay the differential fees to'the Board (for the remaining years) to keep

“the consent order in force. if they fail to pay the amount within the period stipulated by
 the Board, the consent order will be revoked withoutt prior notice. .

4. The unit shall have to submit a declaration by 30" April every year that all the poliution
control systems are in gaod condition and are being maintained properly, the emissions
and effluent are conforming to the prescribed standard, and all the consent have been
complied with. | ' : *

15, The unit shall submit the annual return in the prescribed format by 30" April of every
year. 7 -

16. The Board reserves the right to.revoke / refuse consent at any time during this period in

case any violation is observed or to modify / stipulate additional conditions as deemed
appropriate. - _ S o :

~ The oqcu_pier must comply with the _conditib._ns sfipuiated in section A, B, C, D, E

and F to keep this consent order valid,

To,

Encl: Gui’deline

[Rootbs—

REGIONAL OFFICER

Mr. Kamal Singh Bhutoria, Whole-Time Director,
M/s. Godavari Commeodities Limited,

At: Das House, Near Saraswati Sishy Mandir, o

Po: Nayabazar,
Nuapada, Balisahi,

Dist: Cuttack

MemoNo.____ €90 /o _05 -0Y4-2023

Copy forwarded fo: S '
1. Member Secretary, S.P.C. Board, Odisha, Bhubaneswar

2.
3.
4.

Collector & District Magistrate, Cuttack .
Dy. Director Mines, Cuttack Circle, Cuttack

Copy to Guard file. . L _
- ' : L N : REGIONAL OFFICER
Deputy pectorJudiciah -

e
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CONSENT ORDER

Annexure !

GENERAL STANDARDS FOR DISCHARGE OF ENVIRONMENT POLLUTANTS PART-A:

EFFLUENTS.
Sl Parameters . Standards
No. Inland Public Land for | Marine Coastal Areas
surface soewers | Iirrigation ‘
1 2 3
{a) (b) (c) (d)
1 | Colour & odour Colourless ————— See6of | See6 of Annex.1
[Odouriess Annex, 1
as far as
practible _
2 | Suspended solids (mg#) 100 600 200 a. For
wastewater ~ 100
b.For cooling water
effiuent 10% above
{otal suspended
matter of influent.
3 | Particular size of S8 Shall pass — e
: 850 '
4 — = — S F '
5 | pH value 551690 §51090 | 55t09.0 | - 55t09.0
6 | Temperature Shall not| e ' — Shall not exceed 5°C |
exceed 5°C above the receiving
above the water temperature.
recejving
water
temperature.
7 1 Oil & Grease mg/l max. 10 20 10 20
8 | Total residual chiorine 1.0 P — 1.0
9 | Ammonical nitrogen (as N) 50 50 —— 50
_ mg/l max.
10 | Total Kajeldahl nitrogen 100 ————an — 100
(as NH,) mg/l max. :
11 | Free ammonia (as NH3) 5.0 ———— — 50
mg/l max.
12 | Biochemical Oxygen 30 350 -100 100
Demand (5 days at 20°C)
mg/l max. ' :
13 | Chemical Oxygen Demand 250 e —_— 250
mg/l max.
14 | Arsénic (as As) mg/l max. 0.2 0.2 0.2 - 02
15. | Mercury (as Hg) mg/l max. 0.01 0.0 ———m 0.001
16 | Lead {as pb) mg/i max. 0.0V 1.0 — 2.0
17 | Cardmium (as Cd) mg/l 2.0 1.0 e 2.0
max. _ o
18 | Hexavalent chromium (as 0.1 20 — 1.0
Cr’6) mgN max. : _
19 | Total Chromium (as Cr) - 20 - 2.0 cmanan 20
L imygllmax, P '

A(WLML

Deputmo/ruudiciai)
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20 | Copper (as Cu} mg/i max. 3.0 3.0 R 3.0
21 | Zinc (as Zn) mgfi max. 5.0 15 — 15
22 | Selenium (as Sc) mg/i 0.05 .05 — 0.05
max.
23 | Nickel {as Nil) mg/l max. 3.0 30 — 5.0
24 | Cyanide (as CN) mg# max. 0.2 2.0 0.2 0.02
25 | Fluoride (as F) mg/l max. 2.0 15 — 15
26 | Dissolved Phosphates (as 50  — ———— ————
P) mg/l max. :
27 { Sulphide (as S) mg/l max. 2.0 ——— — 50
28 | Phennolic compounds 1.0 5.0 ——- 5.0
{asCsHsOH) mg/l max.
29 | Radioactive Materials ;
a) Alpha emitter micro 10 10’ 10° 10
curle/mi.
b) Beta emitter micro 10° 10° 107 10°
curle/mil.
30 | Bio-assay test 90% survival | 90% 90% 80% survival of fish
of fish after | survival of | survival of | after 96 hours in 100%
96 hours in | fish after | fish after | effluent .
100% 96 hours | 96 hours in
effluent in 100% | 100%
effluent effluent
31 | Manganese (as Mn) 2 mg/l 2 mg/l — 2 mgil
32 |lron(asFe) 3 mg/l 3 mgh ———— -3 mghl
33 { Vanadium {(as V) 0.2 mght 0.2 mgA ———— 0.2mg/l
34 | Nitrate Nitrogen 10 mafl — — 20 mg/

%Judicial)

Dep
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" _,_-I:IA ’ Annex 811
‘ﬁﬁ o - CONSENTORDER |
- NATIONALAMBIENTAIR QUALITY STANDARDS .
I ‘ Time Concentrate of Ambient Air
' 3 : Pollutants Weighed ' .
° Average Industrial | Egologically. 7
Resldentlal, - :
Rural and Af:ya 2:22?" Methods of Megsurement
: : other Area - | Government)
1) . (2) (3) 4 & {6)
1. Sulphur Dioxide (SO,) Annuat* 50 20 -Improved westand Gaeke
_ g 24 Hours™* | 80 80 - Ultraviolet ﬂuorescenoe
2.~ | Nitrogen Dioxide Annual* 40 30 - Modified Jacob & -
. | (NO,) ugim?® _ . Hochheiser (Na-Arsenite)
. ' 24 Hours*™ 180 80 - Chemiluminescerice . -
3. Particulate Matter (siza | Annual* 60 {60 - Gravimetric
less than 10 mm) or o : TOEM _
PM,ug/m? 24 Hours** | 100 100 - Beta Aftenuation
4. Particulate Matter (size Annual 40 40 - Gravimetric
less than 2.5 mm) or ' TOEM
, PM,.ug/m* 24 Hours 60 60 - Beta Attenuation
5. . | Ozone(Q,) ug/m? 8 Hours ** 100 100 - UV Photometric
L - Chemiluminescence
: , 1 Hours ** 180 180 - Chemical Method
‘8.~ | Lead (Pb)ug/m® Annual* 0.50 0.50 -AAS/ICP method after
- ' sampling on EMP 2000 or
24 Hours™ 1.0 1.0 equivalentfilter paper. .
“ - ' . . - ED-XRF using Teflon filter
1. Carbon Monoxide 8Hours * 02 2 - Non Dispersive Infra Red
' "1 {CO) mgim? - {NDIR)- '
. _ 1Hours*™ |04 04 Spectroscopy
8. Ammonia (NH,) ug/m? Annual * 100 100 - Chemiluminescence
: - Indophenol Blue Method
24 Hours ™ | 400 400 _
9. Benzene (C,H,) ng/m® Annual 05 05 - Gas Chromatography
: : - based continuous analyzer
-Adsorption and Desorption
_ _ o followed by GC analysis
10. Benzo (a} Pyrene Annual* 01 01 - Solvent extraction followed
e (BaP)-Particulate by HPLC/GC analysis
phase only, .nglma - : _
11. Arsenic (As), ng/m? Annpual* 06 06 -AAS/ICP method after
, , sampling on EPM 2000 or -
: equivalentfilter paper.
e Nickel (Ni), ng/m® Annual* 20. 20 -AAS/ICP method after
S I sampling on EPM 2000 or
equivalent filter paper.

** Annual arithmetic mean of minimum 104 measurementsina year at a particular site taken twice a week 24
_ hourly at uniform intervals. ' ' :
™ 24 hourlyor08 hourly or 01 hourly monitored values, as applicable, shall be complied with 98% of the time
in a year, 2% of the time, they may exceedithe limits but not on two consecutive days of monitoring.

.A‘a‘
pectoridudicia!
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SUIDELINES (10 B compuien ALonGwiTH SPECIAL CONDITIONS)

LAl entry point, internal roads and loading/unloading areas must be made road
worthy for movement of heavy vehicles by using low permeability material fi.e.
concrete pr bitumen) and be cleaned regularly to minimize dust generation potential
for dust generating and off site impact.

2. A boundary wall of at least 3 meters height shall be constructed along the periphery
of the mineral stockyard to prevent the fine particles from being carried away with
surface run off to nearby area/water bodies.

3. The height of material within storage areas must be kept below the height of the
boundary wall at all times to prevent the material getting air borne.

4, All mineral storage areas containing fine or dusty materials must be either covered
with tarpaulins when not in use, or fitted with Automatic Water Sprinkling/Dry Fog
systems. L .

. A green belt of at least 15 m width shall be developed with immediate effect all

- around the perimeter of any material storage and loading areas to prevent adverse

6. ent creation of ruts and pot holes In the haul

7. onnectinig road and regular grading of such road shall

ration of dust due to movement of dumpers/trucks.

8. age-areas, loading &dispatch areas, service

8. £ _bfi‘ei;opdition at all times.

10. : provided on approach road by using water

11 ided to minimize mud and dust track-out from

paved and/or public roads.

12. s ¢ d at all times:

13, At the material sto ationery mist spray of water or
conditioning of materia acticed to prevent the dust getting air
borne. o S

4. Appropriate transfer ¢h ided at material discharge points at
material storage areas, o ‘minimize the discharge height and
spread of air borne dust FEee

~35.  Appropriate preventive megsir aken for.control of fire hazards at the

stack yard/railway siding handling cga! o
- 38 Speed limit of dumpers/trucks used for loading/unloading of materials shall not
exceed 10 kmph. Overloading of vehicles shall be avolded.

& . 12. The opergtor's cabin In the dumpers and trucks shall be provided with dust grcfef
o endosure and the persons warking at high dust prone areas shall be provided with
Smoke emission from heavy duty vehicle operating in the stock yard/railway siding
shall conform to the standards prescribed under the Motor Vehicle Rules, 1983.
Use of high pressure horns in the heavy duty vehicles aperating in the mineral_:stcék '

¢ . yard/raliway siding shall be avoided. ‘

20 WNoisalevel should remain within the ambient nolse standard,

Deputy Collsctor{i¥dicial

Coliectorate, Cuttack
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a.

* Ambient Ay Quality Inside the premises shall conform to the National Ambient Air

22 gua.'.’t\’ S_tandard Prescribed for industrial and mixed used ares under E (P} Act, 1985.

: omestic effluent shall be discharged to soak pit through septic tank constructed as

| per BiS specifications, -

23. A garland drain is to be provided along the boundary wall inside the mineral stack
yard. Provision shall be made for collection of wash water from the garland drain and
water, so collected shall be treated in a sedimentation tank for further use inside the
premises for green belt or water sprinkling etc. Under no circumstances, the wash

) water shall be allowed to go outside the premises. |

24.  Incase the waste water cortain any substance which is harmful to the environment,
the same shall be treatéd gm_:;Vééthe substance so as to meet the prescribed
hotms. - S

25, Occuplers of the sta '

"'l{sifiﬁip.ers/wagons through public roads,
#d with tarpaulin sheets and shall ply in safe
itfree board: Spillage of material on public

27. Al the matéria
 within a bound
The unit shall abi

r incorporating the quantities of
ear {i.e. 1% Aril to 31% March).

REGIONAL OFFICER
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TEL/ FAX: 0671-2314255

E-mail: rospeb.cuttack@aspcboard.org
Wehbsite: www.ospcheard.org

—  OFFICE OF THE REGIONAL OFFICE, CUTTACK
% STATE POLLUTION CONTROL BOARD, ODISHA

[DEPARTMENT OF FOREST & ENVIRONMENT; GOVERNMENT OF ODISHA]
...586, SURYAVIHAR, LINK ROAD, CUTTACK-753012

No._Z4/ fsvTs8 Date_22/22/22

CONSENT ORDER NO. RO/CTC/CTO.1 1‘512022IWPCIA'PC

Sub: Consent for discharge of sewage & trade efﬂuent under Section 25/26 of Water
(Prevention & Control of Poliution) Act, 1974 & Section 21 of Air (Prevention &
Control of Pollution) Act 1981.

Ref:  Your Online appllcatlon No. 4035860 dt 21.02.2022 for consent to operate and this
office Consent to establlsh order issued v:de Ietter 313/8Y-748, dt. 19.02.2022.

Consent to operate is hereby granted-under section 25/26 of Water (Prevention &
Control of Pollution) Act, 1974 & under section 21 of Air (Prevention & Control of Pollution)
Act, 1981 and rules framed there under to:

Name of the Industry: | M/s. GODAVARI COMMODITIES LIMITED

Name of the Occupier & Designation: Me. Kamal Singh Bhutoria,
Whole-Time Director,

Address: On Plot No. 348/399 of khata No.147/66, at: Mouza Alana and on plot No. 134
of khata No. of 34, at: mouza Nelia, total area 0.65 acre Tahasil: Tangi-
Choudwar, Dist. Cuttack, Odisha.

This consent order is valid for the period up to 31.03.2024.

This consent order is valid for ihe_bro,dud quantity, specified outlets, discharge
quantity and quality, specified chimney / stack, emission quantity and quality of emissions as
specified below. This consemns granted sub;ect to the general and specnal conditions
stipulated therein. :

A.  Details of Products Manufactured:

sl No. Product e . Quantity
1 Stacking of Coal 1,000 M'T
' . (At any point of time)

WW S 2
' b

‘o r(Juﬂlﬁ\a
Musak N

'te
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B. Discharge permitted through the following ouf:let—su.

Outlet ‘Description of Point of
No. outlet discharge
1 Domesfic waste | Soak pit via - g
water | ' septtc tank
2 Run off from Natura!nalfah T pH :6.5-8.0
stack.yard via settiing - - T8S8:100
. Tank ' mg/L.it.

C. Emission permatted through the 'fdl'loWing.Est‘ack:‘s'ubject to the prescribed
standard:- _ s : ' ‘ :

Chimney 'Description' of Sta£:k,h_eight" Quantity Presﬂcribed standard,
Stack No. | stack, - {m) of '
, _ | _emission §

PM_| $02 | NOx

The unit shall maintain the prescribed Amb:ent Ajr & Noise Level for industrial|
Area within its premises

D. Disposal of solid waste permitted in the. fol[owmg manner

8, Type - Quantity - | Quantlty to Quanuty to Quéntity ‘| Descripti

No. of gencrated | be reused-| ‘bereused ~ disposed “on of
solid {TPD) onsite . off site off (TPD} | disposal
waste 1+ {TPD)- | ' (TPD) : site.
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. ‘ CONSENT ORDER
E.  GENERAL CONDITIONS FOR ALL UNITS. o
1. The consent is given by the Board in consideration of the particulars given in the

10.

11,

application. Any change or altemation or deviation made in actual practice from the
particulars furnished in the application will also ba the ground liable for review / variation /
revocation of the consent order under section 27 of the Act of Water (Praventiorja &
Controf of Pollution) Act, 1974 and section 21 of Air (Prevention & Control of Pollution)
Act, 1981 and to make such variations is deemed fit for the purpase of the Acts.

The industry would irmediately submit revised application for consent to operate fo this
Board in the event of any change in the quantity and quality of raw material / and products
/ manufacturing process or quantity / quality of the effluent rate of emission / air poifution
control equipment / system etc.

The applicant shall not change or ater either the quality or quantity or the ratg_of
discharge or temperature or the route of discharge without the previous written
permission of the Board. = = ' :

The application shall comply with and carry out the directives / orders issued by the
Board in this consent order and at all subsequent times without any negligence on his
part. in case of non-compliance of any order / directives issued at any tims and / or
violation of the terms & conditions of this consent order, the applicant shall be Sabic for
legal action as per the provisions of the Law / Act.

The applicant shall make an application for grant of fresh consent at least 90 days before
the date of expiry of this consent order.

The Issuance of this consent does not <onvey any property right in either. reai or personal
property or any exclusive privileges nor does it authorize any injury to private pmpe!‘ty or
any invasion of personal rights, nor any infringement of Central, State laws or regulation.

This consent does not authorize or approve the construction of any physical stricture or
facilities or the undertaking of any work in any natural water course. ' i

The applicant shall display this consent granted to him in a prominent place for perusal of
the public and inspecting officers of this Board. :

An inspection book shall be opened and made available to Board's Officers during the
visit to the factory.

The applicant shall furnish to the visiti_ng ofﬁcéi‘ of the Board any information regarding the
construction, installation or operation of the plant or of effluent treatment system / air
poliution control system / stack monitoring system any other particulars as may be

pertinent to preventing and controliing. poliution of Water / Air. |

Meters must be affixed at the entrance of the water supply connection so that such
meters are easily accessible for inspection and maintenance and for other. purposes of
the Act provided that the place where it is affixed shall In no case be at a point before
which water has been taped by the consumer for utilization for any purposes whatsoever,

' ' Cnid...
Deputy Colle tor{Judicial}

Collectorate, Cuttack
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CONSENT ORDER

12,

13.

14.

15.

16.

17.

18.

19.

20.

21.

22,

23.

Separate meters with necessary pipe-line for assessing the quantity of water used for
each of the purposes mentioned below:

a) Industrial cooling, spraymg in mine pits or boiler feed
b) Domestic purpose.
c) Process.

The applicant shall display suitable caution board at the lace where the effiuent is
entering into any water-bedy or any other place to be indicated by the Board, indicating
therein that the area into which the effluents are being discharge is not fit for the domestic
use / bathing.

Storm water shall not be allowed to mix with the trade and / or domestic effluent on the
upstream of the terminal manholes where the flow measuring devices will be installed.

The applicant shall maintain good house-keeping both within the factory and tha
premises. All pipes, valves, sewers and drains shall be feak-proof. Floor washing shall be
admitted into the effluent collection system only and shalf not be allowed to find their way
in storm drains or open areas.

The applicant shall at ail imes maintain in good working order and operate as efficiently
as possible all treatment or control facilities or systems install or used by him to achieve
with the term(s) and conditions of the consent, :

Care should be taken to keep the anaerobic lagoons, if any, biologically active and not
utilized as mere stagnation ponds. The anaerobic lagocns should be fed with the required
nutrients for effective digestion. Lagoons should be constructed with sides and bottom
made impervious.

The utilization of treated effluent on factory’s own land, if any should be completed and
there should be no possibility of the effluent gaining access into any drainage channel or
other water courses either djrectiy or by overfiow.

The effluent dlsposal on land if any, should be done without creating any nuisance to the
surroundings or inundation of the lands at any time.

If at any time the disposal of freated effluent on land becomes incomplete or
unsatisfactory or create any problem or becomes a matter of dispute, the industry must
adopt alternate satisfactory treatment and disposal measures.

The sludge from treatment units shall be dried in sludge drying beds and the drained
liquid shall be taken to equalization tank.

The effluent treatment units and disposal measures shall become operative at the time of
commencement of production.

The apphcant shall provide port holes for sampling the emissions and access platform for
carrying out stack sampling and provide electrical outlet points and other arrangements
for chimneys / stacks and other sources of emissions so as to collect samples of emission

by the Board or the applicant at any time in agcordance with the provisions of the Act or
Rules made therein.
' Cnid...

Caliectorate, Cuttack
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CONSENT ORDER

24,

25.

26.

27.

28,

28,

30.

31.

32.

33.

34,

35.

The applicant shall provide all facilities' and render required assistance to the Board staff
for collection of samples / stack monitoring / inspection.

The applicant shall not change or alter either the quality or quantity or rate of emission or
install, replace or alter the air pollution control equipment or change the raw mater{a‘l or
manufacturing process resulting in any change in quality and / or quantity of emissions,
without the previous written permission of the Board. :

No control equipments or chimney shall be altered or replaced or as the case may be
erected or re-erected except with the previous approval of the Board.

The liquid effluent arising out of the operation of the air poliution control equipment shall
be treated in the manner and to ion of standards prescribed by the Board in accordance
with the provisions of Water (Prevention & Control of Poilution) Act, 1974 (as amended).

The stack monitoring system employed by the applicant shall be opened for inspection to
this Board at any time.

There shall not be any fugitive or episodal discharge from the premises.

In case of such episodal discharge / emissions the industry shall take immediate action to
bring down the emission within the limits prescribed by the Board in conditions / stop the
operation of the plant. Report of such accidental discharge / emission shall be brought to
the notice of the Board within 24 hours of occurrence. :

The applicant shall keep the premises of the industrial plant and air poilution control
equipments clean and make all hoods, pipes, valves, stacks / chimneys leak proof. The
air pollution control equipments, location, inspection chambers, sampling port holes shall
be made easily accessible at ail times.

Any upset condition in any of the plant / plants of the factory which is likely to result in
increased effluent discharge / emission of air poliutants and / or result in viclation of the
standards mentioned above shall be reported to the Headquarters and Regional Office of
the Board by fax / speed post within 24 hours of its occurrence.

The industry has to ensure that minimum three varieties of trees are planted at the
density of not less than 1000 trees per acre. The trees may be planted along boundaries
of the industries or industrial premises. This plantation is stipulated over and above the
bulk plantation of trees in that area.

The solid waste such as sweeping, wastage packages, empty containers residues, sludge
including that from air pollution control equipments collected within the premises of the
industrial plants shall be disposed off scientifically to the satisfaction of the Board so as
no to cause fugitive emission, dust problems through leaching etc. of any kind.

Al solid wastes arising in the premises shall be properly classified and disposed off to the
satisfaction of the Board by :
& Cntd...

Demrijudicial)

tack
Col\ectmate. cuttac



— 108 -

Page 6
{;ONSENT ORDER

36.

37.

36.

39,

40.

a1

42.

43.

f)  Land fili in case of inert material, care being taken to ensure that the material does
not give rise to leachate which may percolate into ground water or carried away with
storm run-off, :

li)  Controlled incineration, wherever possible in case of combustible organic material.

iii) Composting, in case of big-degradable material.

Any toxic material shall be de-toxicated if possible, otherwise be sealed in steel drums
and buried in protected areas after obtaining approval of this Board in writing. The de-
toxication or sealing and burying shall be carried out in the presence of Board's
authorized person only. Letter of authorization shall be obtained for handling and disposal
of hazardous wastes.

if due to any technological improvement or otherwise this Board is of opinion that all or
any of the conditions referred to above requires variation (including the change of any
control equipment either in whole or In part) this Board shall after giving the applicant an
opportunity of being heard, vary all or any of such condttlon and thereupon the apphcant
shall be bound to comply W|th the condxtlons 80 varied.

The applicant, his / heirs / legal representatives or assignees shall have no claim
whatsoever to the c;éndttlon or renewal of this consent after the expiry period of this

consent,

The Board reserves the right to review, impose additional conditions or condition, revoke
change or alter the terms and conditions of this consent.

Notwithstanding anything contained in this conditionat letter of consent, the Board hereby
reserves to it the right and power under section 27(2) of the Water (Prevention & Controt
of Pollution) Act, 1974 to review any and / or all the conditions imposed herein above and
to make such variations as deemed fit for the purpose of the Act by the Board,

The conditions imposed as above shall continue to be in force until revoked under section
27(2) of the Water (Prevention & Control of Pollution) Act, 1974 and sectaon 21A of Air
{(Prevention & Control of Poliution) Act, 1981,

In case the consent fee is revised upward during this period, the industry shall pay the
differential fees to the Board (for the remaining years) to keep the consent order in force.
iIf they fail to pay the amount within the period stipulated by the Board the consent order

will be revoked without prior notice.

The Board reserves the nght to revoke / refuse consent to operate at an.y time durih'g
period for which consent is granted in case any violation is observed and to modlfv !

stipulate additional condmcwpmpnate
Contd...
mr(d udiciat)

Conectorate cuttack
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11.
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SPECIAL CONDITONS (To be Qo'mpii_e.d along with prescribed guide linés):

This consent to operate granted under section 25 of Water (Prevention & Control of
Pollution) Act, 1974 and Section 21 of Air (Prevention & Control of Pollution) Act, 1981
and shall be subject to Trade License issued under Qdisha Mineral (Prevention of
Theft, Smuggling and lllegal Mining and Regulation of Possession, Storage, Trading.
and Transportation) Rules, 2007. . ; ' :

Unit shall provide sign Board at main entrahce gaté clearly displaying Name & address
of the Depot, Name of the Occupier, Type of stack vard, Stock Quantity on daily basis,
Validity-of CTO of SPCB & Mining License. .

The unit shall not stack coal beyond the permissible quantity on aforesaid allowed plot
without obtaining prior permission from the Board. The plot No. 348/399 of khata No
147/66, at: Mouza Alana and on plot No. 134 of khata No. of 34, at: mouza Nelia of
Tahasil: Tangi- Choudwar are ailowed to the unit for continuity of the existing
operational plots and new applied plots as required for the mining approval as
requested by the unit vide its letter did. 16.02.2022. ' A

Unit shall maintain the height of boundary walt to 3meters exists all along the boundary
of the yard to prevent the material getting air borne & the height of material within
storage areas must be kept below the height of the-boundary wall. -

The whole stack yard should be divided into nos. of bays with at least 2ft. height toe
wall at three sides leaving the fourth side as entry side to prevent spill over of materials
beyond stacking area. ' ' ' '

The unit needs to take necessary action for suppression of dust in approach road. The
road shall be put in wet condition.

The stabking areas (bays) should be concreted/stone pitched with prober gradient to
channelize the runoff into storm drain & to prevent ground water contamination.

At least 2meter width green belt all along the boundary shall be properly developed and
maintained. ' ‘

Run off from roads, stacking areas shall be channelized through “storm’ drain in {0

settling tanks of adequate capacity to prevent the fine particles from being carried away
with surface run off to nearby area/water bodies. ' R

The coal storage areas must be covered with Automatic Water Sprinkling systems to
contro! fugitive dust emissions.-Water sprinkling systems provided shall.be kept all the
time in operational conditions to-avoid any fugitive dust nuisance. The unit shall ensure
about the regular sprinkling and shall. produce the documental evidence like electric
biils, log book of operating the motor far sprinkling etc. during the time of inspection.

Unit has to provide proper toilet facilities with septic tank followed :by‘fsoak' pit for

labourers “'within. stack yard premises tosavoid any unhygienic conditions. in its

surroundings. : ' o -

' U tor{Jugicial)
y C et o

Deputy
. %o‘.leotorate. c
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12. Necessary space should be provided within its fstack'iii@fﬁ';premises for parking of
trucks/ tippers etc. to be used for transportations:to avoid any parking & subsequent
traffic jam. [ '

13. The unit shall take action along with the other members of the cluster for compliance of
the environmental conditions as specified in the: agreement. Violation if any of the
conditions shall be treated as a violation of the conditions of the individual units as well

-as for cluster and Board may take appropriate -action for withdrawal of consent to
‘Operate. o - ‘ R

14.  The units has to undertake that, incasée of consent fee is revised upward during this
period, they shall pay the differential fees to the Board (for the remaining years) to keep
the consent order in force. If they fail to pay the-amount within the period stipulated by
the Board, the consent order will be revoked without prior notice. _

16.  The unit shall have to submit a declaration by 30" April every year that all the poliution

control systems are in good condition and are being maintained properly, the emissions

- and effluent are conforming to the prescribed standard, and all the consent have been
complied with. ' ; : '

16. The unit shall submit the annual return in the prefséribed format by 30" April of every
year, : ; -

17, The Board reserves the right to revoke / refuée-éorisent at any time during this period in
case any. violation is observed or to modify / stipulate additional conditions as deemed
appropriate. ' !

The occupier must comply with the conditions ?s_tipulated ih sectionA, B, C,D, E
and F to keep this consent order valid.

Encl: Guideline | W

REGIONAL OFFICER -
To, _ _ _ Ci
Mr. Kamal Singh Bhutoria, Whole-Time Director, |
Ms. Godavari Commodities Limited, ‘ R
- At: Das House, Near Saraswati Sishu Mandir, -
Po: Nayabazar, . . o
"Nuapada, Balisahi,

Dist: Cuttack
Memo No. % ;4*_7"" . /Dt 2{;’74’9%
Copy forwarded to: A

1, Member Secretary, S.P.C. Board, -Qd}s{ii:i'a;_-Bhubaneswar
2. Collector & District Magistrate, Cuttack

3. Mining Officer, Cuttack Circle, Cuttack
4

Copy to Guard file. W - Wﬁ/’

: , M/\ o : REGIONAL OFFICER

7 _ I(de\déth-i . _
Demad‘ L

Cotlectorat
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Annex.l

S CONSENT ORDER
r
NATIONALAMBIENTAIR QUALITY STANDARDS |
s _ Time Concentrate of Ambient Air
N L ~ Pollutants Weighed
o ' Average industrial Eg‘:‘:s ‘“;'Y -
Reslidential, - | _
| -Rural and " ‘-A?ya 2:32?(’ Methods of Me#surement
S - other Area . Govemment} :
T (z) @ " (4) T ®) ~ ®
1 Sulphur Dloxlde (SO, Annual* 50 - 20 -Improved west and Gaeke
[ 24 Hours ™ | 80 80 _- Ultraviolet fluorescence
2. Nltrogen Dioxide Annual* 40 30 -Modified Jacob &
(NO,) ng/m? Hochheiser (Na-Arsenite)
‘ 24 Hours** |80 80 - Chemiluminescerice -
3 Particulate Matter (size | Annual* €0 160 | -Gravimetric
less than 10 mm) or TOEM
PM,ug/m® 24 Hours™ | 100 100 - Beta Attenuation
4. Particulate Matter (size | Annual | 40 40 - Gravimefric
less than 2.5 mm) or ' ' TOEM
, PM, , ug/m? 24 Hours 60 60 - Beta Attenuation .-
-1 Qzone (0,) ug/m* 8 Hours * 100 100 - UV Photometric
g - - Chemiluminescence
T : - 1 Hours ** 180 180 - Chemical Method
8. Lead (Pb} pg/m? Annual*  10.50 0.50 -AAS/ICP method after
. ' sampling on EMP 2000 or
24Hours™ | 1.0 1.0 equivalent filter paper.
_ : - ED-XRF using Teflon filter
7. Carbon Monoxide 8 Hours ** 0z 02 - Non Dispersive infra Red
' 1{COymg/m® (NDIR)
1Hours™ 104 04 Spectroscopy
8. Ammonia (NH,) ug/m? Annual * 100 100 - Chemiluminescence
: ‘ - Indophenol Blue Method
24 Hours ** | 400 _ 400 : ,
9. Benzene (C,H,) pg/m? Annual 105 05 | -Gas Chromatography
‘ o . - based continuous analyzer
~Adsorption and Desorption
_ L followed by GC analysis -
10. Benzo (a) Pyrene Annual* o1 01 - Solvent extraction followed
: (BaP)-Particulate ' by HPLC/GC analysis
phase only, na/m? | .
1. Arsenic (As), ng/m? Annual* 08 06 -AAS/ICP method after
' : sampling on EPM 2000 or
_ equivalent filter paper, -
11. Nickel (Ni), ng/m® Annual * 20 20 -AAS/ICP method after
: sampling on EPM 2000 or
equivalent filter paper.

*k

| oam

Annual arithmetic mean of minimum 104 measurements in a year at a particular site taken twice a week 24

hourly at uniform intervals,

24 hourly or 08 hourly or 01 hourly monitored vaiues as applicable, shall be complied with 98% of the time |
in a year, 2% of the time, they may exceed the limits but not on two consecutive days of momtormg

Deputy Collectur(Judicial)
Collectorate, Cuttack



CONSENT ORDER

Annexure |

GENERAL STANDARDS FOR DISCHARGE OF ENVERONMENT POLLUTANTS PART - A :

EFFLUENTS.
Sl. Parameters _ Standards
No. Inland Public Land for | Marine Coastal Areas
surface sewers | Irrigation
1 2 3
{a) {(b) () (d)
1 | Colour & odour Colouriess — See 6 of | See 6 of Annex.1
{Odouriess - Annex. 1
as far as '
practible _
2 | Suspended solids (mgfl) 100 600 200 a. Fer process
wastewater - 100
b.For cooling water
effiuent 10% above
total suspended
matter of influent.
3 | Particular size of SS Shali pass ——— — '
850
4 ——c ——— —— [
5 | pH value 55109.0 551080 { 55t08.0 55109.0
6 | Temperature Shall not| —— — Shall not exceed 5C
exceed 5°C above the receiving
ahove the water femperature.
receiving
water
temperature.
7 | Qil & Grease mg/i max. 10 ' 20 10 20
8 | Total residual chlorine 1.0 J— —— 10
9 | Ammonical nitrogen (as N) 50 - 80 — 50
mg/l max.
10 | Total Kajeldahi nitrogen 100 —_— — 100
{as NH;) mg/l max.
11 | Free ammonia (as NH3) 5.0 — —_— 5.0
mg/l max. ' :
12 | Biochemical Oxygen 30 350 100 100
Demand (5 days at 20°C) |
mg/fi max. - :
13 | Chemical Oxygen Demand 250 —_ — 250
mag/l max.
14 | Arsénic (as As) mg/l max. 0.2 0.2 0.2 - 0.2
15. | Mercury (as Hg) mg/t max. 0.01 0.01 — 0.001
16_| Lead (as pb) mg/t max. 0.01” 1.0 — 2.0
17 | Cardmium (as Cd) mg/l 2.0 1.0 e 20
max. o
18 | Hexavalent chromium (as 0.1 2.0 PR— 1.0
Cr'6) mgh max. :
19 | Totai Chromium (as Cr) 20 - 20 2.0
maofl max, ‘

st ol

Deputy

ol

Collector¥ludicial)

Collectorate, Cuttack
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-~
—~ 20 | Copper (as Cu} mg/l max. 3.0 3.0 o — 3.0
- 727 [ Zinc (a5 Zn) mgll max. 5.0 15 - 15
22 | Selenium (as Sc) mg/l 0.05 0.05 e 0.05
_max.
23 | Nickel {as Nil) mg/l max. 3.0 3.0 — 5.0
24 | Cyanide (as CN) mg/l max. 0.2 2.0 | 02 0.02
25 | Fiuoride (as F) mgAl max. 2.0 15 — 15
26 | Dissolved Phosphates (as 5.0 S oomeen | we—
P) mg/ max.
27 | Sulphide (as S) mg/l max. 20 —_— | e ST 5.0
28 | Phennolic compounds 1.0 5.0 — 5.0

{asCsHsOH) mg/t max.
29 { Radioactive Materials

a) Alpha emitter micro 107 10’ 10° 107
curle/ml, :
b) Beta emitter micro 10° 10° 107 10°
curle/ml.
30 | Bic-assay test 90% survival | 90% 90% 80% survival of fish

of fish after | survival of | survival of { after 96 hours in 100%
96 hours in | fish after | fish after | effluent

100% 96 hours | 86 hours in
_ effluent in  100% | 100%
effluent effluent
31 | Manganese (as Mn) 2 mgfi 2mgl — 2mgh
32 | lron{asFe) 3 mg/l 3 mgh —_— 3mgi
33 | Vanadium (as V) 0.2 mg/l 0.2 mg/l e 0.2mg#
34 | Nitrate Nitrogen ' 10 mg/ ——— - 20 mgh

I

Deputy Coliectaf{Judicial)
Collecterate, Cuttack
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GUIDEUNES (ro BE campueo ALONGWITH SPECIAL CONDITIONS)

AII entry pomt,«:nternal roads and- Ioadmg/un!oadmg areas must_be made roa:.;i

’; worthy for movement of ‘heavy vehicles by using low. permeability material {Le.”
conprete or. bstumen) and be cleaned regularly to mlnimize dust gt_m.ration pommial

for dust:genérating and off site. Impact. .

A boundary wall of at least 3 meters height shall be constructed along ti‘ae penuh&w

-of the: mmeral stockyard to prevent the fine particles from being carried

'7—surface run off to nearby area/water bodies. .

The: height of material within storage areas must be- kept below the height of tfm

bo da'ry wall at al); t:mes to prevent the material getting air borne.’

Vg neral storage areas conta:nmg fine or'dusty materials must be either, cuvured

;lth{tarpaullns when not m use, or f‘tted ‘with Automatic Water Qprinkiing/Dry Fag

systems T ' :

green belt of: at !east 15 m. wldth shal! be deve!oped with nmnu.dlato offect all

roun the penmeter of. any materaal storage and Ioadang areas to Jpravent advurse
pact oh (rroundmg areas:

hall:be taken {6 prevent creatlon of ruts and pot hcltzs in the: h’uulﬁ
onngctmg roads**-‘ T (8

o é‘

away with

" t the material storage areas Imdmg &dispatch arcas, sarvice
s:etciShallbe PfaCthEd

systems’ must be’ maint'uned tn an ope able cond:tlon at all tlmes. o j ' ““

e

S

1 .under cover shed at all times- | | ‘1

rg_a's : tomized stationery mlst Spray nf wa[er 0; ‘
materia with.water shall. be practlcedyto prevent 1hé dust getting alr

(',

verloading’
. --abj%i!gvft_

thes

e () -", S
Deputy Collectar{Judicisl)
Collectorate, Cuttack
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26,

Y garland:drain is to be pfb{rid@.d along the bo

o240

LS -

Amblient Alr, Quality. inside the prenises.shall conf
" Quality Standard prescribed for industrial and mixed.used area under (P} Act, 1986. 7.
onfestic effluent shall be discharged-to soak pit ¢ ' |
-per BIS specifications. .

ya'rd.iPtO\fislonksh}ii!:lié_'made for collection of wash water from the ga;
© water, 50 (:ollgcted»s_hpil b_e-trg:aité_q_ in.a sedimentation tank for fu insi
© premises for green b’g_Ltf"dr;\.\{gtyé_g:s:.prinkling etc. Under no o

water shall be.allt)w_édfto"go outside the premises. = .

- Incase the waste water contalns any substance which is harmful to the environment, - -

the same shall be treated to'remove the substance so as to meet th
norms, - SR o

rer e prescribed

Occupiers of the stack yard/railway siding shall ensure that vehicles used have valid: .
“Pollution Uﬁgzciéig'ic_o(;\tr_éll_; (PUC) certificate. .. .

perly. covered with “tarpaulin sheets and shall ply in safe.
sh 'llw?ha’)}é”yffiéigh{fi‘fée board: Spillage of material on public-
immediately on occurrence. B
more:than’one) at 't_'h'é{f‘statk yard/railway siding shall be storeq” |
compound 6'r'.ér'é§;fwggh:¢ut\inte'r'mmng'each other. -

(P)Act1986and the releva nt rules famed:

s e

o :Diur_irjg:t:ra'rj_s_'pbrrt:;”c;i&qrii;‘df‘ material by f_tﬁ:plf%/i_ippe_rf_s/vgag@hs_ t‘hro‘ugh public roads,”

1l

e By.provisions of the E

v“c

oncerned Regional Office in the proscribed
| Yl’.y_éarf'iﬂcorpjg;ja:ing-theequanti_ties of
neialyear (i.e: 1*Aril to 31% March), Lo

\.':';..,‘,QL,“ P . ERVAN

. 'REGIONAUOFFICER

Deputy Caoiéct
Collectorai
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: TEL/ FAX: 0671-'2314255
" E-mail: rospch.cuttack@ospchoard,org

Website: wyvw.ospchoard.org

iy OFFICE OF THE REGIONAL OFFICE, CUTTACK
% STATE POLLUTION CONTROL BOARD, ODISHA

[DEPARTMENT OF FOREST B ENVIRONMENT, GOVERNMENT OF ODISHA]
586, SURYAVIHAR, LINK ROAD, CUTTACK-753012 '

No. 5’4/3 fsv-7559' | Date Q%/ﬂo?@‘g

CONSENT ORDER NO. ROICTQICTO 116!2022NVPCIAPC

Sub: Consent for’ dlscharge of sewage & trade efﬂuent under Sectlon 25/26 of Water
(Prevention & Control of Pollution) Act, 1974 & Section 21 of Air (Prevention &-
Control of Pollution) Act 1981.

Ref:  Your Online application No. 4036096, dt. 21.02.2022 for consent to operate and this
office Consent to estab!tsh arder |ssued vide letter 315/3Y- 759 dt. 19.02. 2022

Consent to operate is hereby granted under sectlon 25/26 of Water (F’reventioh &
Control of Pollution) Act, 1974 & under section 21 of Air (Prevention & Control of Pailutson)
Act, 1981 and rules framed there under to:

Name of the Industry: M/s. GODAVARI COMMODITIES LIMITED

Name of the Occupier & Designation: Mr. Karﬁal Singh Bhutoria,
Whole-Time Director,

Address: At: Mouza Nelia on plot No. 126, 127,130,431 and 133 of Khata No. 69,
- 190/53, 111, 172 and 140 respectively of total area 2.99 acres), Ps: Tangi,,
Tahasil: Tangi-~Choudwar, Dist. Cuttack, Odisha.

This consent order is valid for the period up to 31.63.2024.
_ This consent order is valid for the product quantity, specified outlets, discharge
quantity and quality, specified chimney / stack, emission quantity and quality of emissions as

specified below. This: consentrs granted subject to the general and special conditions
stipulated therem : :

A. Details of Products Manufactured:

Sl No. Product - Quantity

1 Stacking of Coal - ' 22,425 MT
(At any point of time)

PTO

Deputy CoileClaor{lldicial)
Coliectcrate, Cuttack
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B. Discharge pérmi&ed thro.ugh the fol‘loWing ‘outlet subject to the standard

—Outlet | Descriptionof | Point of Quantity of |  Prescribed
No. outlet discharge | discharge . standard
KLD or KL/hr
1 Domestic waste | Soak pitvia | . - N
water s_eptic tank
5T Runofifom | Natrainaiah | - | . PpH:6580
stackyard - via setiling S TS8:100
DA Tank | | mgltit

C. Emission p'e'rmitted through the following s_tack' sub_j_ect'to the prescribed

standard:
Chimney | Description of | .Stack heigﬁt “Quantity | Prescribed standard.
Stack No. stack. {m} of
- emission

PM | S02 | NOx

The unit shall maintain the prescribed Ambient Air & Noise Level for industrial
Area within its premises a _

D. Disposal of solid waste permitted in the following manner -

Si. Type | Quantity | Quantityto| Quantityto | Quantity 1 Descripti
No. of generated | be reused be reused disposed on of
solid | (TPD) on site -off site off (TPD) | disposal
waste . (app} .| (TPD) . site.
‘Contd......

Deputy Cc}”gé‘{u (Judicial)
- Celigctorate, Cutlack
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CONSENT ORDER

- m

10.

1.

GENERAL CONDITIONS FOR ALL UNITS, ‘ )

The consent is given by the Board in consideration of the particulars given in the
application. Any change or altemation or deviation made in actual practice from the
particulars furnished in the application will also be the ground liable for review / vaﬂgtion i
revocation of the consent order under section 27 of the Act of Water (Prevention &
Control of Pollution) Act, 1974 and section 21 of Air (Prevention & Control of Poilution)
‘Act, 1881 and to make such variations is deemed fit for the purpase of the Acts.

The industry would immediately submit revised application for consent to operate to this
Board in the event of any change in the quantity and quality of raw material / and produpts
! manufacturing process or quantity / quality of the effluent rate of emission / air poliution
control equipment / system etc.

The applicant shall not change or alter either the quality or quantity or the ratg of
discharge or temperature or the route of discharge without the previous written
permission of the Board. ' .

The application shall comply with and carry out the directives / orders issued by the
Board in this consent order and at all subsequent {imes without .any negligence on his
part. in case of non-compliance of any order / directives Issued at any time and / or
violation of the terms & conditions of this consent order, the applicant shall be liable for
legal action as per the provisions of the Law / Act. '

The applicant shall make an application for grant of fresh consent at least 80 days before
the date of expiry of this consent order. '

The issuance of this consent does not convey any property right in either reai or personal
property or any exclusive privileges nor does it authorize any injury {o private property o
any invasion of personal rights, nor any infringement of Central, State laws or regulation.

This consent does not authorize or approve the construction of any physical structure or
facilities or the undertaking of any work in any natural water course.

The applicant shall display this consent granted to him in 2 prominent place for perusai of
the public and inspecting officers of this Board.

An inspection book shall be opened and made available to Board's Officers during the
visit to the factory. .

The applicant shall furnish to the visiting officer of thé Board any information regarding the
construction, installation or operation of the plant or of effluent treatment systern / air
pollution control system / stack monitoring system any other particulars as may be
pertinent to preventing and controlling poliution of Water / Air. .

Meters must be affixed at the entrance of the water supply connection so that such
meters are easily accessible for inspection and maintenance and for other purposes of
the Act provided that the place where it is affixed shall in no case be at a point before
which water has been taped by the consumer for utilization for any purposes whatsoever.
Cnid...

Deputy Collectar(y dicta
Collectorate, Cuttack
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CONSENT ORDER

12.

13.

14.

15.

18.

17.

18.

19.

20.

21,

22,

23,

Separate meters with necessary pipe-line for assessing the quantity of water used for
each of the purposes mentioned below:

a) Industrial cooling, spraying in mine pits or boiler feed,
b) Domestic purpose.
c) Process.

The applicant shall display suitable caulion board at the lace where the effluent is
entering into any water-body or ary other place to be indicated by the Board, indicating
therein that the area into which the effluents are being discharge is not fit for the domestic

use / bathing.

Storm water shall not be allowed to mix with the trade and / or domestic effluent on the
upstream of the terminal manheles where the flow measuring devices will be installed.

The applicant -shall maintain good house-keeping both within the -factory and tho
premises. All pipes, valves, sewers and drains shall be leak-proof. Floor washing shall be
admitted into the effluent collection system only and shali not be atlowed to find their way

~ in storm drains or open areas.

The applicant shall at ail times maintain in good working order and operate as efficiently
as possible all treatment or control faciiities or systems instali or used by him to achieve
with the term(s) and conditions of the consent.

Care should be taken to keep the anaerobic lagoons, if any, biologically active and not
utilized as mere stagnation ponds. The anaerobic lagoons should be fed with the required
nutrients for effective digestion. Lagoons should be constructed with sides and boftom

made impervious.

The utilization of treated effluent on factory's own land, if any shouid be completed and
there should be no possibility of the effluent gaining access into any drainage channel or
other water courses either directiy or by overfiow.

The effluent disposal on Iand if any, should be done without creating any nuisance to the
surroundings or inundation of the lands at any time.

If at any time the disposal of treated effluent on land becomes incomplete or
unsatisfactory or create any problem or becomes a matter of dispute, the industry must
adopt alternate satisfactory treatment and disposal measures.

The sludge from treatment units shall be dried in sludge drying beds and the drained
liquid shall be taken to equalization tank.

The effluent treatment units and disposal measures shall become operative at the time of
commencement of production.

The applicant shall provide port holes for sampling the emissions and access platform for
carrying out stack sampling and provide electrical outlet points and other arrangements
for chimneys / stacks and other sources of emissions so as to collect sgsmples of emission
by the Board or the applicant at any time in accordance with the provisions of the Act or

Rules made therein.
‘ MW -

Deputy Coﬁecmr{-m:*.t:r
Collectorate. Cutisrb
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CONSENT ORDER

24,

25.

26.

27.

28.

29.

30.

3.

32.

33.

34.

35.

The appiicant shall provide all facilities and render required assistance to the Board staff
for collection of samples / stack monitoring / inspection.

The applicant shall not change or alter either the quality or quantity or rate of emission or
install, replace or alter the air pollution control equipment or change the raw materi.a'l or
manufacturing process resulting in any change in quality and / or quantity of emissions,
without the previous written permission of the Board.

No control equipments or chimney shall be altered or replaced or as the case may be
erected or re-erected except with the previous approvatl of the Board.

The liquid effluent arising out of the operation of the air poliution control equipment shall
be treated in the manner and to ion of standards prescribed by the Board in accordance
with the provisions of Water (Prevention & Control of Pollution) Act, 1974 (as amendead).

The stack monitoring system employed by the applicant shall be opened for inspection to
this Board at any time.

There shall not be any fugitive or episodal discharge from the premises.

In case of such episodal discharge / emissions the industry shall take immediate action to
bring down the emission within the limits prescribed by the Board in conditions / stop the
operation of the plant. Report of such accidental discharge / emission shall be brought to
the notice of the Board within 24 hours of occurrence.

The applicant shali keep the premises of the industrial plant and air pollution controt
equipments clean and make all hoods, pipes, valves, stacks / chimneys leak proof. The
air pollution control equipments, location, inspection chambers, sampling port holes shall
be made easily accessible at ail times.

Any upset condition in any of the plant / plants of the factory which is likely to result in
increased effluent discharge / emission of air poliutants and / or result in violation of the
standards mentioned above shall be reported to the Headquarters and Regional Offica of
the Board by fax / speed post within 24 hours of its occurrence.

The industry has to ensure that minimum three varieties of trees are planted at the
density of not less than 1000 trees per acre. The trees may be planted along boundaries
of the industries or industrial premises. This plantation is stipulated over and above the
bulk plantation of trees in that area. :

The solid waste such as sweeping, wastage packages, empty containers residues, siudge
inciuding that from air pollution control equipments collected within the premises of the
industrial plants shall be disposed off scientifically to the satisfaction of the Board so as
no to cause fugitive emission, dust problems through leaching etc. of any kind.

Alt solid wastes arising in the premises shall be properly classified and disposed off to the
satisfaction of the Board by :
Cntd...

pipasda A

Deputy Collectardudiciai)
Collectorate, Cutiack
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CONSENT ORDER

36.

37.

36.

39.

40.

41.

42.

43.

i)  Land fill in case of inert material, care being taken to ensure that the material does
not give rise to leachate which may percolate into ground water or carried away with

storm run-off.
li} Controlled incineration, wherever possible in case of combustible organic material.

ili) Composting, in case of bio-degradable material.

Any toxic material shall be de-toxicated if possible, otherwise be sealed in steel drums
and buried in protected areas after obtaining approval of this Board in writing. The de-
toxication or sealing and burying shall be carried out in the presence of Board's
authorized person only. Leiter of guthorization shail be obtained for handling and disposal
of hazardous wastes.

If due to any technological improvement or otherwise this Board is of opinion that all or
any of the conditions referred to above requires variation (including the change of any
control equipment either in whole or in part) this Board shall after giving the applicant an
opportunity of being heard, vary all gr any of such condition and thereupcn the applicant
shall be bound to comply with the conditions so varied. '

The applicant, his / heirs / legal representatives or assignees shall have no claim
whatsoever 1o the condition or renewal of this consent after the expiry period of this

consent.

The Board reserves the right to review, impose additional conditions or condition, revoke
change or alter the terms and conditions of this consent.

Notwithstanding anything contained in this conditional letter of consent, the Board hereby
reserves to it the right and power under section 27(2) of the Water (Prevention & Control
of Pollution) Act, 1974 to review any and / or all the conditions imposed herein above and
to make such variations as deemed fit for the purpose of the Act by the Board.

The conditions imposed as above shall continue to be in force until revoked under section
27(2) of the Water (Prevention & Control of Poliution) Act, 1974 and section 21A of Air
(Prevention & Control of Pollution) Act, 1981.

In case the consent fes Is revised upward during this period, the industry shall pay the
differential fees to the Board (for the remaining years) to keep the consent order in force.
If they fail to pay the amiount within the period stipulated by the Board the consent order

will be revoked without prior notice.

The Board reserves the right to revoke / refuse consent to operaie at any time durin'g
period for which consent is granted in case any violation is observed and to modify /
stiputate additional conditions as deemed appropriate.

Contd..,

Deputy Coliactor Judicial)
CoIIector:—ate‘ Cutiaci
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10.

11.

nri

SPECIAL CONDITONS (To be complied along -ﬁith prescribed guide lines):

This consent to operate granted under section 25 of Water (Prevention & Control of
Poliution) Act, 1974 and Section 21 of Air (Prevention & Controf of Pollution) Act, 1981
and shall be subject to Trade License issued under Cdisha Mineral (Prevention of
Theft, Smuggling and lllegal Mining -and Regulation of Possession, Storage, Trading
and Transportation} Rules, 2Q07. S ‘ o

Unit shall prm'iide sign Board at main e;itfande gate clearly disbléying Name & éddres§
of the Depot, Name of the Occupier, Type of stack yard,: Stock Quantity on daily basis,
Validity of CTO of SPCB & Mining License. _ _

Unit shall maintain the héight of boundary wall to 3meters exists all along the boundary
of the yard to prevent the material getting air borne & the height of material within
storage areas must be kept below the height of the boundary wall.

The whole stack yard should be-divided into nos. of bays with at least 2ft. height toe .
wall at three sides leaving the fourth side as entry side to prevent spill over of materials
beyond stacking area. o ‘ o

The unit needs to take necessary action for suppression of dust in approach road; The
road shall be put’in wet condition. ' ' '

The stacking areas (bays) should be concreted/stone pitched with proper gradient to
channelize the runoff into storm drain & to prevent ground water contamination.

At least 2meter width gi‘een belt all along the Eb'ciunciarjy shall bé properly developed and
maintained. RRPIRE 7 |

Run off from roads, stacking areas shall- be channetized through storm draih in to
settling tanks of adequate capacity to prevent the fine particles from being carried away
with surface run off to nearby area/water bodies. _ N

The coal storage areas must be covered with Automatic Water Sprinkling systems to
control fugitive dust emissions. Water sprinkling systems provided shall be kept all the
time in operational conditions to avoid any fugitive dust nuisance. The unit shall ensure
about the regular sprinkling and shall produce the documental evidence fike electric
bilts, fog bock of operating the motor for sprinkling etc. during the time of ingpection.

Unit has to provide proper toilet facilities with septic tank foliowed by soak pit for
labourers within stack yard .premises to avoid any unhygienic conditions in its
surroundings. _ ' ' S :

Necessary space should be provided within its stack yard premises for parking of

trucks/ tippers-etc. to be used for transportations to avoid any parking & subsequent
traffic jam.

Co’n_td.......

e ate

Deputy ‘Colieddrtmdiciai)
Collecterate, Cuttack
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12. The unit shall take action along with the other members of the cluster for gompliance of
the environmental conditions ‘as specified in the agreement. Violation if any of the
conditions shall be treated as a violation of the conditions of the individual ynits as well
as for cluster and Board may take appropriate action for withdrawal of consent fo
operate. : ' - ' -

13. The units has to undertake that, incase of consent fee is revised upward. during this
period, they shall pay the differential fees to the Board (for the remaining years) to keep
the consent order in force. If they fail to pay the amount within the period stipulated by

. _the Board, the consent order will be revoked without prior notice.

14. The unit shall have to submit 2 declaration by 30™ April every year that all the pollution
cantrol systems are in godd condition and are-being maintained properly, the emissions
and effluent are conforming to the preseribed standard, and all the consent have been
complied with. : ' o -

15. The unit shall submit the annual return in the prescribed format by 30" April of every
o year. E :

16. The Board reserves the right to revoke / refuse consent at any time during this period in
case any violation is observed or to modify / stipulate additional conditions as deemed
appropriate. :

The occupier must comply with the conditions stipulated in section‘A, B,C,D,E
and F to keep this consent order valid.

Encl: Guideline B ' W

‘ _ ‘REGIONAL OFFICER
To, : ' _ ' ' E ' : '
“Mr. Kamal Singh Bhutoria; Whole-Time-Director,
M/s. Godavari Commodities Limited, '
At: Das House, Near Saraswati Sishu Mandir,
Po: Nayabazar, : '
Nuapada, Balisahi,
Dist: Cuttack

Memo No. —?49? 7 __ /D %/&Q/Qﬁ
Copy forwarded to: o S

Member Secretary, S.P.C. Board, Qdisha, Bhubaneswar
Collector & District Magistrate, Cuttack :
Mining Officer, Cuttack Circle, Cuttack - -

Copy to Guard file. -~ L

W

R

REGIONAL OFFICER

Deputy Collegtar(Judicial)
Collectorate, Cuttack ~ =
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&=  CONSENT ORDER -
g!”
o NATIONALAMB!ENTAIR QUAUTY STANDARDS .
Time Concentrate of Ambilent Air
Si. Pollutants Weighed 7
No. Average Industrial Eg‘:':s ttic:ety
Residential, * | praq (notified | Methods of Measurement
Rural and . by ntral )
_ : other Area - | Government)
W 1. (2 ) (4) {5 , 6
1. Sulphur Dioxide (SO} Annual* 50 ' 20 <mproved west and Gaeke
_ ? : ' : L
| ot 24 Hours*™ | 80 80 - Ultraviolst fiuorescence
2. Nitrogen Dioxide Annual* 40 |30 - Modified Jacob & -
(NQ,) pg/m® o Hochheiser (Na-Arsenite)
i 24 Hours ** | 80 80 _| - Chemiluminescerice
3 Particulate Matter (size Annual” 60 {60 - Gravimetric
: less than 10 mm) or o - _ TOEM )
PM, ug/m? _ 24 Hours** | 100 100 - Beta Attenuation
4. Particulate Matter (size | Annual 40 40 - Gravimetric
less than 2.5 mm) or ' TOEM '
PM,  ng/m? 24Hours - | B0 60 - Beta Attenuation
5. Ozone (O,) ug/m* . 8 Hours ** 100 100 - UV Photometric
. : , | - Chemiluminescence
| 1 Hours ** 180 180 - Chemical Method
6. " | Lead (Pb} pg/m® Annual* 0.50 0.50 -AAS/ICP method after
' sampling on EMP 2000 or
24 Hours* 1.0 1.0 equivalent fiitar paper.
: ' , - ED-XRF using Tefion filter
7 Carbon Monoxide 8 Hours ** 02 02 - Non Dispersive Infra Red
(CO)mg/m?* - : (NDIR)
: 1Hours** | 04 04 Spectroscopy
8. Ammonia (NH,) ug/m? Annual™ 100 100 - Chemiluminescence
: - Indophenol Blue Method
24 Hours™ | 400 400 '
9. Benzene (C,H,) ng/m? Annual 105 05 - Gas Chromatography
: ' - based continuous analyzer
-Adsorption and Desorption
o _ followed by GC analysis
10. Benzo (a) Pyrene Annual * 01 01 - Solvent extraction followed
- (BaP)-Particulate by HPLC/GC analysis
phase only, ng/m?
", Arsenic (As), ng/m? Annual* 06 06 -AAS/ICP method after
‘ sampling on EPM 2000 or
: equivalent filter paper.
1. Nickel (Ni), ng/m? Annual* 20 20 . - AAS/ICP method after
' sampling on EPM 2000 or-
equivalent filter paper.

g

T

Annual arithmetic mean of minimum 104 measurements in a year at a particular site taken twice a week 24

hourly at uniform intervals.

24 hourly or 08 hourly or 01 hourly monitored vaiues as applicable, shall be complied with 98% of the time
in a year, 2% of the time, they may exceed the limits but not on two consecutive days of monitoring.

Deputy Co%@)

Collecicrate, Cuttack
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CONSENT ORDER

Annexure |

GENERAL STANDARDS FOR DISCHARGE OF ENVIRONMENT POL.LUTANTS PART ~-A:

EFFLUENTS.
sl Parameters ____Standards
No. Infand Public Land for | Marino Coastal Areas
__surface sowers | lirrigation
1 2 . L 3 L
{8 (b) (¢} 1 ()
1 | Colour & odour Colourless ——— See 6 of | See 6 of Annex.1
/Odourless Annex. 1
as far as
practible
2 | Suspended solids (mg/l) 100 600 200 a.For process
wastewater - 100
b.For cooling water
effluent 10% above
total suspended:
matter of influent.
3 | Particular size of SS Shall pass —— B
: 850
4 |- — ———r — R -j :
5 | pHvalue 5510 9.0 55t09.0 { 55t09.0 | 5.5t09.0
6 | Temperature Shall not|{ ~— R Shall not exceed 5°C
exceed 5°C above the receiving
above the water temperature.
receiving
water
temperature.
7 _| Oil & Grease mg/l max. 10 20 10 20
8 | Total residual chiorine 1.0 — —— 1.0
g | Ammonical nittogen (as N) 50 50 ——ee 50
mg/l max.
10 | Total Kajeldahl nitrogen 100 —— —— 100
{as NHa) mg/l max.
11 | Free ammonia {as NH;) 50 — — 5.0
maf max.
12 | Biochemical Oxygen 30 - 350 -100 100
Demand (5 days at 20°C}
mg/l max.
13 | Chemical Oxygen Demand 250 — —— 250
mg/l max.
14 | Arsénic (as As) mg/l max. 0.2 0.2 0.2 - 0.2
15. | Mercury {as Hg) mg/l max. 0.01 0.01 it - 0.001
16 | Lead (as pb} mg/l max. 0.01 1.0 ———— 2.0
17 | Cardmium {as Cd} mg/l 2.0 1.0  — 2.0
max. _
18 | Hexavalent chromium (as 0.1 2.0 —— 1.0
Cr'6) mg/l max.
19: | Totat Chromium (as Cr) 20 - 2.0 e 2.0
mo/l max, :

Deputy Coliectar{Jldiciui)

Coilectorate, Cuttack
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20 | Copper (as Cu) mg/l max. 3.0 3.0 JR— S 3.0
21 | Zin¢ (as Zn) mg/t max. 5.0 15 — 15
22 | Selepium (as Sc} mg/l 0.05 0.05 — 0.05
max.
23 | Nickel (as Nil) mg/l max. 3.0 3.0 — 5.0
24 | Cyanide (as CN) mg/l max. 0.2 20 0.2 0.02
25 | Fluoride (as F) mg/t max. 2.0 15 —— 15
26 | Dissolved Phosphates (as 5.0 ——— — ———
P) mg/l max.
27 | Sulphide {as S) mg/l max. 2,0 eueee —_— ) 5.0
28 | Phennolic compounds 1.0 5.0 — - 50
{asCgHsOH) ma/l max.
29 | Radioactive Materials
a) Alpha emitter micro 107 107 10° 107
curle/ml,
b) Beta emitter micro 10° 10° 10° 10°
curle/mi. - '
30 | Bio-assay test 90% survival | 90% 20% 90% survival of - fish
of fish after | survival of | survival of | after 96 hours in 100%
96 hours in | fish after | fish after | effluent
100% 96 hours | 96 hours in
effluent in 100% | 100%
: effluent effluent
31 | Manganese (as Mn) 2 mgll 2 mg/l — 2 mgll
32 | lron { as Fe}) 3 mg/ "3 mg/l ———— 3 mg/l
33 | Vanadium (as V) 02mg | 0.2mg/l —n 0.2mg/
34 | Nitrate Nitrogen 10 mg/l — e 20 mgh

pae”

Deputy Coliectar(Judicial)

Collectorate, Cuttack
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" Nolse lgvel should remain within the ambient noise standard. |

—At ~

- BUIDELINES (T0 BE comPpLIED ALONGWITH SPECIAL CONDITIONS}

All entry point, internal roads and loading/unloading areas must be made road

worthy for movement of heavy vehicles by using low permeability material {i.e.
concrete or bitumen) and be cleared regularly to minimize dust generation potential
for dust generating and off site impact.

A boundary wall of at least 3 meters height shall be constructed along the periphery
of the mineral stockyard to prevent the fine particles from being carried away with
surface run off to nearby area/water bodies.

The height of material within storage areas must be kept below the height of the
boundary wall at all times to prevent the material getting air borne.

All mineral storage areas containing fine or dusty materials must be either covered
with tarpaulins when not In use, or fitted with Automatic Water Sprinkling/Dry Fog
systems. : i

Absolute care: sh‘fa“ll(
roads and connecting
Planting of trees all al
be carried out to preven

1of dust due to movement of dumpers/trucks.
1 storage.areas, loading &dispatch areas, service

' mimmize mud-and dust track-out from
| and/or public roads.
'r": d mes'

'ta prevent the dust getting air

, |deci ﬁt ‘féﬁagé'riéf discharge points at
g points etc. To minimize the discharge height and

spread of air borne dust. -
Appropriate preventive measures shall t
stack yard/railway siding handlingcoal. .~ .~ ,

Speed limit of dumpers/trucks used for !E;‘a_g_i_i}igfunlb;ding of materials shall not
exceed 10 kmph. Overloading of vehiclgs shall be avoided. -
The operator's cabin in the dumpers and trucks shall be provided with dust §f90f
enclosure and the persons working at high dust prone areas shall be provided with
Smoke emission from heavy duty vehicle operating in the stock yard/railway siding.
shall canform Lo the standards prescribed under the Mator Vehicle Rukes,-mas{ o
e of high pressure horns in the heavy duty vehicles operating in the mineral stock

yard/ fay siding shall be avolded.

'gg;ke;ilfqr.cqntrol of fire hazards at the

Deputy Collectd riJudiciah)

Collectorate, Cuttack



21, |
22,

23,

water shall be allowed to Bo outside the premises.

24, 1In case the waste water con rjy/s__ub_stance which is harmful to the environment,
the same shall be treat; ove the substance so as to meet the prescribed

25 Qccuplers of the stack yard/railway siding

'y uékﬁ[tfppers/wagons through public roads,
i -t}uf;':tgrpa_ufin sheets and shall ply in safe

speed. Trucks/tipper free board. Spillage of material on public
roads shall be cle ence.
27. t ' ck: yard/railway siding shall be stored
iter mixing each other.
28, e E[P) Act, 1986 and the relevant rules famed
25,

) ;,;SfiQnai Office in the prescribed
incorporating the quantities of

REGIONAL OFFICER



1n inviting & reference to the captioned subject, 1
K1 Hartanta conducted field enquiry over the mattes and furnl
report reveals that one Godavari Commodities Lintited is using

Plot N&332,A0.67 of Vill-Alana as 1% coal stuck yard which stands recorded in the
mame of jayanta Kumar Pradhan §fo Ananta Charan Pradhan of Sikharpur, Custack-
Further the said company is using Plot No.334/410-Ac0.30,Plot No336+Ac0.08, Plot

Na.333/402-Ac0.18, Plot No335-Ac0.07 Plot No.339-Ac0.02, Flot Na.337-AcR 7.

340-Ac0.31 total Ac.1.000f Vill-Alana as its 204 stock yard. The said tand stands
. ‘recorded in the name of Lalit Kumar jain S/o Deepchand jain of Bhubaneswar. Also
the" same company using Plot No. 348/399-Ac0:29 of Vili-Alana and Plot Noi34-
 AcQ36 of Vili-Nelia as fts 31 stock yard, Both the plots stands recorded i the namse of

Sarnj Ranjan Pradhan and others. The company i3 using Flot No.J26-Ac1.20, 127-
Ac108, $30-Ac0.08,131-AC0.08, 133- Ac0.55 of Vil-Nella as its 4% Coal stock yard.
The ROR of the said lands stands recorded inthe name of Ruch infrastructure L mi
' Srinibas Rao of West Bengal * 1t s hurther reported by the R that pamely Biitervan

Urddtiy Primary School is situated at an distarnce of approsimately 376,440,572 9d
640 metres in aerial from (e aforessid coal stock yards. The copy o repart of R\
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Phone: “’3‘1'2‘92742

OFFICE OF THE TAHASTEDAR, TANGI CHo i
JAGATPUR, CUTTACK
LetterNo: _ S ad Y2 /Dare: S0z
To
Sub: Submission of
Coandra Behera & others o Biersan. T
m&

In inviting a reference to the captioned subject, | am to intimate that the

- R Harlants enquired the matter and fumished the report. The report revesls that
one Sendoz implex Limited Is dumpling coal over Plot No310Ac1B4 , Pt
‘No.218Ac0.42, Plat No.287-Ac.0.66,Plat No.286-Ac0.20, Plot Na309-Ac0.12, Plet ’
No.288/442-Ac.0.23 Plot No.288/384-Ac.0.23 dec, Plot N06.296-Ac1.03, 295-Ac24,
294-Acc.0.36;, 293-Ac0. 03.2‘32~M0 46,291-Ac.0.20,290-Ac.0.21, 295/31%- Ac0.23,
289-,&&&39 288-Ac.0.24, 2’124&0 25, 214-Ac0.22, 213-AcH19, 313-Ac040.311-
Ac0.07.312-Ac.0.06, 316-Ac0.11, 315-A.0.20,314-Ac.0.20,313-Ac.0.40 which sdds
upto Ac9.19 in Vill-Alana of this Tahasil mmmm@mwm
stated that the Company has ohtained pemiss&mmarrythem&h@mmm
area of Ac.3.12 (i.e. Plot No. 310,Ac184, Plot No. 218 Ac.0.42, Plot No.287-Ac0.66.M0t .
No.286-Ac.0.20). Hence the Company has-used excess land beyond jts permitted ared. |

- {5 seen that the permitted area stands recorded in
As per present ROR of Vill Alana, it
radhan & others of Sikharpur, Cuttack. It is further

the name of jayanta Kumar P !
W by the RL that there 153 schoo) namely Bilteruan Urddha Primary School

wtely 340 mtrs b “
vill-Bilteruan at a distance of approxima _ o
mwmmmmisﬁmwﬁwlﬁammemmpmpmh&mm ‘

n the coal
copy of report of R.L alopgwith trace map showing the distance betwee
stock yard and school ig enclosed for kind reference.

S

b

sl

Dt’i'”"t ) i :\-,\=")\

uu LB \u‘_‘;‘“‘ :!‘

Cotlectarate, Cuttack
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/~ OFFICE OF THE REVENUE INSPECTOR, HARIANTA S -
. %o i%
 The Tahasildar, Tangi-Choudwar y
::‘ Inquiry report regarding dumping of coal of mouza- Alana
;
With reference to the subject cited above, it i3 to inform that | conducted field |
enquiry and found that Sendoz lmpex Ltd. has teen dumping cos! over Plot
| No.310.Ac.1.84 , Plot No.218,Ac0.42, Plot No.287-Ac0.66,Plot No.286-Ac.0.20, Plot @
?g N0.309-Ac.0.12, Plot No.288/442-Ac.0.23 , Plot No.268/384-Ac0.23 dec, Plot No.296- |
; Ac1.03, 295-Ac.0.24, 294-Act.0.36, 293-AcB03:292-Ac046,291-Ac.020250-Ac0.21,
295/319- Ac.0.23, 289-Ac039, 288-AcD.24, 212486025, 214-Ac.0.22, 213-Ac018,
313-Ac.0.40, 311-&0&’7,312—&&&&316—&@ 11.315-Ac0.20.314-Ac 020,313
Ac.0.40 which adds upto AcS.19 in Vill:Alana of this Tahasil. During verification ixis
fom!d that the Company has obtained permission to carry the coal business over an
area of Ac.3.12 (i.e. Plot No. 310,Ac1.84, Fiot No21BAc042, Plot No:287-Ac0:66t
No.286-Ac.0.20). Hence It is crystal ear that the Company has used excess lsnd
g

present ROR of Vill-Klana, 1t is seen that-the
- area stands recorded in the name of Jayama Kamar pradhan & others of

 Sikharpur, Cuttack.  I¢ Is further vealed that there {s a school pamely B
anrs:hmlmvumﬂmﬂﬁ :tan&istanctei appmmztﬁlstt)mmw

etres o aecial. An-welgh pridge iy sits

Wwpﬁmruadnm&sw

Urddhu Prim

patch of the Gompany - A 3¢

Deputy Coleals’ (Judicial)
Coliectorate, Cut\ack
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—495 " ANNEXORE- V1l
Office of the Sanapanch oy 0437561277

~ . HARIANTA GRAMAPANCHAYAT

ATIP.O-HARIANTA, VIA-CHOUDWAR, DIST-CUTTACK- 754025

SO

Date >/ 12724...

15th December’21

i HOP 134/

To

M/s. Sendoz Impex Limited, -
Office/Works 634,

Marshall House,

33/1, N.S. Road,
Kolkata-700 001,

Sub :No Objection Certi_ﬁcate
Dear Sirs, |

This is to inform you that, Mr. Jayanta Kumar Pradhan and Mr.Susanta Kumar Pradhan
S/o. Late Ananta Charan Pradhan and Smt Nibedita Pradhan W/o. Sri Jayanta Kumar
Pradhan having permanent resident of Sikharpur, P.S: Choutiaganj, College Square, Dist.
Cuttack offered a area of 3.0 Acres land to M/s. Sendoz Impex Limited, Kolkata’s
authorized representative Mr. Sunil Thaker vide Khata No,142/24, Plot No.287 & 310,
Area 2.5 Acres & Khata Nos_.142/43,_ Plot No.218, Area:0.42 Acres and Khata No.21,
Plot No.236, Area:0.20 acres for stacking of Coal at Mouzs: Alanal, P.S.:Choudwar,
Tehsil: Tangi-Choudwar, Dist.Cuttack, . -

We observed that the M/s. Sendoz Impex'Ltd..’s representative Mr. Thaker has taken
necessary preventive steps to avoid Pollution of Air and Water at aforesaid area. So we
‘have no objection for storing of Sendoz Impex Ltd’s, coal at the above plot.

This letter may be treated as No Obj.ection_(féx?tificate.

ff'\
Renecs,
. = Ll
Yours faithfully, - gareparch ’)’f’}'}
- Haisnis G.P.
Office of the Sarapanch . :
HARIANTA GRAMAPANCHAYAT - .

Thanking you,

Deputy Ctﬁ:ﬂq\wcﬁcim)

Collectorate, Cuttack



< | Offcce of the 5‘”‘4W Mob 10437561277

HFI"ZIGNTﬁ GRAMAPANCHAYAT

ATIP. O-HARIANTA ViA-CHOUDWAR DIST-CUTTACK- 754025

az‘e”{“] i:. .....

R .

B Mol 2P [50] 1 .

TO WHOM SO EVER IT MAY CONCERN

This is to certify that Sri. Vikas Choubey, Aged-
37,5/ 0 - Sri. Birehdra Choubey, resident address: At - 18,
PNB Building, Netaji Subhas Road, 2nd Floor, Dalhousi
Kolkata, West Bengal, Pin-700001 of M/s Godavari
Commodities LTD. wants to start Coal Depot in area of
0.160 dec, Plot No.330, Khata No.-8 and Plot No.332, Khata
No.-60, Area- 0.670 dec, under mouja - Alana having Total
measuring area Area - Ac 0.830 dec. Manguli, PS-Tangi,
Dlst-Cuttack Odisha the same land has been taken from to
Land Owner Sri. Jayanta Kumar Pradhan, Age-59 Years.
S/o- Ananta Charan Pradhan, R/o- at-Sikharpur, Po-
Nayabazar,Ps- -Chauliaganj, Dist-Cuttack, Odisha on
monthly rental basis.

As per the people of the concern village have no
complain against the Coal deport because to said land is
away from village location.

So, I want to make it clear that if Sri. Vikash
- Choubey, start a Coal deport in above plot of land and in
the name My/s Godavari Commodities Ltd. adopting the
guidelines of the State Pollution Control, Odisha our
Panchayat has no objection to it. _
Sarapanch
Harianta G.P.

Sarapanch

Harianta Gramapanchayat

Deputy Coilectol (Juu
Collectorate, Cuttam&
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AT/P.O-HARIANTA, VIA-CHOUDWAR, D!ST-CUTTAGK- 754025

:ee;:%;,ﬂ C}P/%f/ .. o | | Date. |1 &,[aba}..

TO WHOM SO EVR IT MAY CONCERN

. This is to certify that SRI KAMAL SING BHUTORIA, Director. of M/s. GODAVARI COMMODITIES
LIMITED 18, Netaji Subhas Road, Kolkata -700001 interested to establish a Coal Stock Yard at Mouza
—ALANA, Manguli of Tarngi-Choudwér Tehesil on the plot of SRi Lalit Kumar Jain . The details are as

follows.
[ KhataNo | Plot No. - | Area dec. _ Total Area in dec.
147/81 - 4l 334/410 30 EE a
7336 | os. ¥
147/72 _ 333/402 18 - 27
335 07
A , 339 02 .
37 337 | o7 38
. 340 31 -
Total o ' - 100 dec.

The 'people of the concern Gram Panchayat have no objection as the proposed Coal Stock Yard is far
away from the nearest village. ' :

So, I have no objection, if SRI KAMAL SING BHUTOR|A start a Coal Stock Yard in the above plot in the
name of M/s. GODAVARI COMMODITIES LIMITED, adoptmg the guide lines of State Poltutron Control
Board, Odisha .
" R S ' - : Sarapanch
' ' ' ' }"ﬂaﬂan&h G.P.

Harianta Gram Panchayat

Deputy Coti Lectar{Judicl
Collector'ne but\ack
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Offtee of the Sarapanch

NTE GRAMAPANCHAYAT
 ATIP.O-HARIANTA, VIAQQHOUDWAR, 'msrr-c:m_*nsx_(.:;.(.-i T .
- | .pm..ér,.lm../.aaga\

?34:%#%@13&/ Py

| o - TOWHOM SO EVER IT MAY CONCERN

This is to cerﬁfy that SRI KAMAL SING BHUTORIA, Dfrector' of M/s. GODAVARI
COMMODITIES LIMITED , 18, Netaji Subhas Road, Kolkata-70000+ interested to
establish a COAL STOCK YARD at Mouza — ALANA, Mangulj of Tangi-Choudwar

Tehesil on the piot of \}yhich details are given below,

Lahd'Details :

B Iﬁamo. __[PlotNo, Area (Dec,)
147771 347/401 ____|6.050
[ 147/66 N1348/399 | 829
147/65 344/398 - _10.025
1100 I KEY | 0.032 "
34 | w134 336
178 | 1347 ___Tosg
14221 333 | 0.029
147/57 . 344 N | 0.025

"Total

1276 Ac.

~ The peoplé.of our Gf’am Panchayat‘_havé'no objection as the proposed Coal Stock Yard
-~ Is far away from the nearest village, -

~ 50,1 have no objection , if SRI MMALSING'BHUTORIA Start a Coal Stock Yard on the
above plots in the name of M/s, GODAVA_R:!- COMMODITIES LIMITED, adopting the
' Quidelines of State Pollution Controi_ Board, Odisha, '

: Sarapanch | ,
Harianty G.p.
Sarpanch _

Harianta Gram Panchyat

Deputy CoHector(Judr’ci-al)
Co!fecrorate, Cuttaek
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- Office of the Sarapanch

" HARIGNTA GRAMAPANCHAYAT

ATIPO HARIANTA VIA CHOUDWAR DIST CUTTACK- 754025

t
oy
/

B o, HG, P/aﬁ/p,,- : | - | Dare. S 12|z
‘ : ‘.f'_‘ - ) r, 7
' TO WHOM SOEVER IT MAY CONCERN

This to certify SRI‘RA'MALSINH—BHUTGTEA (Director) M/s. Godavari Commodities
Limited at 18, N S Road , Kolkata, West Bengal- 01-wants to start a coal stock yard
on area 3.09 Ac bearing’ Khat No- 171, Plot No-131, Khat No- 111, Plot No-130,
Khat No- 140, Plot No-133, Khat No-69, Plot No-126, Khat No- 190/53, Plot No-127,
Khat No- 70, Plot No-124 of Mouza- Nelia, Manguli, Choudwar.

As the proposed coal stock yérd is far away from the locality, .the people of concern
village have no objection against it.

So. We issue our: NOC to SRI KAMALSINH BHUTOTIA of M/s. Godavari
Commodities Limited to establish a coal stock yard on the said plots

Bocwol
rananch
ngap?ﬂaﬁ G.p.

Harianta Gram Panchayat

Deaputy Col:ector(Judlcm;
Collectorate, Cuttack
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" Tel : 0674-2314255
E-mail:rospcb. cuthck@ospcboard .org
. Website; www.ospcboard.org

OFFICE OF THE REGIONAL 0FFICEI§ CUTTACK |
STATE POLLUTION CONTROL BOARD, ODISHA

[DEPARTMENT OF FOREST & ENVIRONMENT, GOVERNMENT OF ODISHA]
586, SURYAVIHAR, LINK ROAD, CUTTACK-753012

No, QOQ_? ISY-755 - opt._ B2 0teQpla
By Speed Post/e-mail

To,

Mr. Siddharth Poddar Director
M/s. Sendoz Impex Limited,

At: 634, Marshall House,

"33/1, N.S, Road,

West Bengal- 700001

Sub: Inspection of M/s. Sendoz impex Limited, At: Mouza Alana, PS: Choudwar,
Tahasil: Tangi-Choudwar in Cuttack District Reg.

Sir,
In inviting a reference to the subject cited above it is fo intimate that, your aforesaid
unit was inspected by the officials of Regional Offi ice, SPCB, Cuttack on did. 26.10.2022 to -

verify the compliance status of consent to operate conditions of your unit and following non-

compliances were observed during inspection;

1. You have not provided fixed type water sprinklers in the stack yard area.

2. Fugitive emission was observed during handling of coal in the stack yard area which
indicates that water sprinkling carried out by the water tanker is not adequate.

3. Boundary wall was broken at one location in the stackyard area.

4. Adequate numbers of trees have not been planted along the boundary wall of the
stack yard.

In view of- above ‘you are therefore directed to take necessary steps to comply the
following points; '

1. Adequate number of fixed type water spiinklers shall be provided in the stack yard
area to control the fugitive dust emissions during handling of coal.

2. The unit shall repair the broken portion of the boundary wall.

' ' P.T.0.

Daputy Collectsr(Judicial)
Collectorate, Cuttack
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3. Adequate numbers of trees shall be planted along the boundary wall of the stack
yard area.

Further, you are directed to submit the compiiance- report to the board of the aforesaid
direction wath:n 15 days of issue of this letter wuthout fail.

Yours faith'fully,

REGIONAL OFFICER

N

Deputy Coliectdr(Judicial)
Collectorate, Cutlack
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L

EAST COAST RAILWAY
HU OAD DIVISION
KOLRDA ROAD DL Office of the
FaxNo.- 0674-2490679 (P&T) Divisional Railway Manager (Commercial)
-085-72836 (Rly) CCOR/Khurda Road Division, Jatni,

Dist-Khurda, Odisha-752050
Date: 01/09/2023

No. SDCM/KUR/CC/Pollution/NRG/ {294,

To | A /’/i‘éﬂa“gﬁgOFF\

The Regional Officer, P ﬁ%" - ‘!? f,\\'

Office of the Regional Officer, Cuttuck, : .-fé'; ({ NOLSR AL 39?0\

State Pollution Control Board, Odisha, | 2% o oo
‘ ‘ N 15 tELL L :

[D.epamnent of Forest & Environment, Government of Odisha}, Y "i}( _ uﬁ,&ﬂ%)& '

586, Suryavihar,link Road ,CLJT’I‘ACK~75301 2. \%’Q\' e e T A

Sub: Pollution Contro! measure at Nergundi Railway Siding.
Madam,

In response, to the Hon’ble High Court, Curttack 2 meeting was held in the office of the Chief
Secretary, Odisha where it was highlighted that in addition to the already available poliution control
infrastructure at Nergundi Railway Siding, Railways have identified and proposed the following
long term action plan for further Up gradation of handling arca during Loading and Unloading

activities.

1. Pucca Circulating area; RCC circulating area within. the goods shed with drainage and
~Highting facility for better truck mobility. '

2. All weather approach road: Construction of approach road RCC road

3. Boundary wall: It is required to demarcate the goods shed premises by constructing boundary
wall all around the premises alongwith security room at entry/exit gate.

4. Drainage system: Provision of RCC drainage adjacent to the boundary wall and loading
platform alongwith the track.

5. Water sprinklers: Adequate numbers of water sprinklers with underground pipeline
connection at all loading platform and underground sump for sprinklers.

6. Plantation: Plantation (3000 Nos. of plants) around goods shed area and approach road to
prevent fugitive dust.

7. Dust screen wall: Provision of dust screen wall (Wind breaking barriers along with

geo-textile net screens) along periphery of the premises with adequate height towards station

building. _

Sedimentation tank: Provision of sedimentation tank towards polluﬁoﬂ control measures.

9. Wheel washing system: Wheel washing system to be provided at the entry & exit route
towards pollution control measures.

&

The Railway has planned to exgeute the above pollution control measures in the works under
up-gradation / modernization of goods shed under umbrella works by spécial,work costing around
Rs. 4-5 crore. The overall development. of Goods shed over KUR division which includes
additional lines, loading / unloading platforms and also pollution control infrastructure.

Contd..(P/2)

&%- 0. . | E‘%'

Deputy Collector(Judicial)
Coliectorate, Cuttack
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Page-2
The sanctioned cost U
nder distribution by Railu,
ay Board for ECOR/S
Sp gadation

Modernization of infrastructure at Good shed is Re.500 Crore

Khurda Road Division has. Goods
proposed fund for devel
aforesaid pollution control measure which has aimdjrpr;;ﬁ; (;:;‘ie;izm shed with e
o7t by General Manager

E.Co.Rly, and will be sent to Railway Board for final sanction,

~ Yours’ §mcereiy

St. Division ﬁ'omméiﬁi Manager
Khurda Road Diyision.

Deputm;(.}udicnah

Coliectorate, Cuttack



